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ALLOTMENT OF TIME FOR THE SHRI D. THENGARI (Uttar Pradesh):
CONSIDERATION OF THE FINANCE We have also given a calling attention
BILL, 1966 notice regarding the reaction of the Govemn-
. i ment of India to the explosion of a hyrov
MR. CHAIRMAN: I have to mforme gen bomb by China. It is a matter of life
Members that under rule 186(2) of the| and death for our nation, and we shouild
Rules of Procedure and Conduct of Busi-llike to know very m-ucl’l whether a8 &
ness in the Rajya Subha, I have allotted reaction to it and as a safeguard, our own
seven hours for the completion of au"Governmem would be prepared to go in
stages involved in the consideration and 'y girection of nuclear weapons. We want
return of the Finance Bill, 1966, by the‘this clarification.
Rajya Sabha, including the consideration |
.and passing of amendments, if any, to the' SHRI ARJUN ARORA (Uttar Pradesh):
Bill. Sir. 1 have given a calling attention motion
_notice relating to the sale and export of
- | military trucks by the Tata Mercedes Benz
{ concern, called TELCO. The Director of
ENQUIRIES RE. CALLING ATTENTION | the concern himself told the press that the
NOTICES | concern has been selling and exporting mili-
tary trucks to the Government of South
SHRI MU.LKA GOVINDA .REDDY‘ Vietnam, a country in whose case India has
«(Mysore) : Sir. on tpe 7th Of. this mo_nth; got a special international responsibility to
1 h'ad tabled a.callmg attention mouon.;kﬁep peace. That is a violation of our
«;gllmg the :?t'tcnno'n‘ of ’the Gox.'er'nment to! policy of non-alignment and is a damaging
e aggressne .mlhtury plepa}atlons thal*thing to our status as Chairman of the
are being car.rled on by Chu.m on OO yhiernational Control Commission.  Mr.
nort!)em frontiers on the one §1de and by Pande of TELCO, according to a report
Pakistan ~on Fhe other, p anlcglarly 1‘he in the Patriot, says that he ha< been doing
attempted eﬁm[s. m ade by Pa]c.lgtan with so according to the schedule set by the
rega.r_d to the building up or military pre- | Government. That is a very serious reveta-
P:drauons at the ‘Ha.u Pir sectqr and therﬁon and T will request you to please ask
Sialkot sector. It is given added importance the Minister of FExternal Affairs and the

by the fact that China has exploded a Minister of Commerce to make a state-
hydrogen bomb. 1 would like 0 knowi . . T

whether the Government is making a state-
ment in respect to this report.

]

!

i THE FINANCE BILL. 1966

THE MINISTER OF FINANCE (SH‘RI‘

!SACHINDRA CHAUDHURI) : Sir, T beg
SHRI B. K. P. SINHA (Bihar) : T have to move :

given notice of a specific calling attention “That the Bill to give effect to the

motion on the. rePorted t'hermo-nuclearé financial proposals of the Central Gov-
blast which is third in a series of nuclea.r(‘ ernment for the financial year 1966-67;
bla§ts by China. It is also rep.orted that as passed by the Lok Sabha, be taken
China has developed adequate delivery capa-: . . .

. X . into consideration.

city for these nuclear devices. And it is

also being said in very competent circles{ Sir, the Finance Bill, 1966, was passed
in this country and outside that China has, by the Lok Sabha on the 5th May, 1966 and
either developed or is at the point of deve- it is awaiting consideration by the Rajya
loping medium-range ballistic missiles. These ' Sabha. The Bill, the Explanatory Memo-
reports have naturally caused justified con- randum and other Budget papers were
cern in the minds of Members of Parlia-| circulated to the Members of the Rajya
ment and in the country, and I would expect, i Sabha immediately after introduction of the
Sir, that the hon’ble Minister of Defence | Budget. This House held a general discas-
will come out with his statement on the . sion on the Budget and in reply the points
12th. 1 would be satisfied if he comes out ; raised in the course of that discussion were
with 3 statement before the end of this! dealt with on the 23rd March, 1966, During
-session. the consideration of the Bill in the Lok

MR. CHAIRMAN : We have passed on:
vour notice to them, I
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Sabha, Government amendments were
moved to several provisions of the Bill,
with a view to rationalising these provisions
further and to give reliefs in certain direc-
tions. These Government amendments,
and also a private amendment which was
accepted bv me on the floor of the Lok
Sabha, have now been incorporated in the
Bill. I am giving a gist of the more im-
portant provisions of the Finance Bill, 1966,
as amended during its consideration by the
Lok Sabha.

The first matter, Sir, is the rates of in-
come tax and surcharge on certain levels
of income. The limit of total income
not chargeable to tax was increased by
Rs. 1,000, from Rs. 6,000 to Rs. 7,000 in
the case of resident Hindu undivided fami-
lies salisfying certain conditions, and from
Rs. 3000 to Rs, 4,000 in the case of other
resident  non-corporate  assessees. The
amount of personal allowance on which tax
relief is granted to resident individuals and |
Hindu undivided families has been increas-
ed by Rs. 500 in each case. Sir, the details
need pot be given, but they can be workedl'
out easily. 5
" The Bill provides for the levy of a spe- |
cial surchargs for the purpose of the Union, '
calculated at the rate of 10 per cent. of

[RAIYA SABHA1
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In the case of a person who does not
make a deposit, an additional amount will
be charged as penal tax, as at present, with
reference to the ‘ceiling amount’ of deposit.
Where the deposit actually made is less than
the ‘ceiling amount’, the penal tax will be
calculated with reference only to the defi-
ciency.

The penal tax for not making the deposit
or for making a short deposit will not be
chargeable in the case of (a) depositors
whose total income does not exceed
Rs. 25.000; and (b) depositers who are
more than 70 years of age during the rele-
vant accounting year. In the case of a
depositor whose total income exceeds
Rs. 25000 by a small amount, but who
fails to make the deposit, the penal tax will
be worked out only with reference to the
amount by which his total income exceeds
Rs. 25,000, and not with reference to the

| ‘ceiling amount’, if the former course is

advantageous to the assessee. However,
such a depositor may make the deposit up
to the ‘ceiling amount’ if he so desires, and'
get the benefit of the deduction of the
amount actually deposited in computing his.
taxable income,

There are certain other provisions to

which I would now like to invite the atten-
tion of the House, There has been the

tha aggregate amount of the income-tax and . removal of the charge of income-tax on the
the existing surcharges in relation to earnedl equity sharcholders of companies on the
and unearned incomes, in the case of lj‘ national capital gain represented by the
nofi-corporafc assessees. : fair market value of bonus shares allotted

So far as the annuity deposits are con-,
cerned, the following changes in the scheme !
of annouity deposits will be effective in!
respect of incomes for the financial year’
1966-67 or any other accounting year rele-
vant to the assessment vear 1967-68. The'
making cf annuity deposits will be made!
optional for all depositors without their(
having to file written options. !

Secondly, depositors will be allowed to
make deposits, during the financial year im-
medrately preceding the relevant assessment
year, in any amount of their choice, on’
any number of occasions. No proceedings
will be taken for recovering any shortfall in
the amount of the deposit actually made
from 'the ceiling amount calculated at the
prescribed rate. The deductions for the
pnnuity deposit in computing the taxable
income of the depositor will be made in
respect of the amount actually deposited up
to the ceiling amount.

i
'

to them.

Premiums paid on Pure Endowment
Assurance policies and Children’s Deferred
Endowment Assurance policies issued by the
Life Insurance Corporation, are to be treat-
ed on par with premiums paid on life insur-
ance policies, for the purpose of tax relief
in the case of individuals dnd Hindu un-
divided families.

Sums paid on a contract for a deferred
annuity on life will quallfy for tax relief
in the case of individuals, notwithstanding
that the contract contains a provision for
the exercise by the insured of a cash option
in lieu of the annuity.

Interest on Government securities will be
paid without deduction of tax at source in
the case of resident individuals where the
total investment did not exceed Rs, 2,500
and the investor was not chargeable to
income-tax. '
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Dividends on units in the Unit Trust of
India, rececived by an individual, upto an
amount of Rs. 1,000 in a year will be
excluded completely in computing his total
ipcome. Further, in the case or a non-resident
individual unit-holder, receiving dividends
on units in an amount not exceeding
Rs. 1,000 during a financial year, no tax
‘will be deducted at source; where the divi-
dend paid to a non-resident individual unit-
holder in a financial year exceeds Rs. 1,000.
tax will be deducted at source from the
whole of the dividend, at the existing rate
of 15 per cent.

The levy of the Expenditure Tax has
been discontinued with effect from the
assessment vear 1966-67,

So far as the Gift-Tax is concerned, the
rates of the Gift-Tax have been modificd so
as to reduce the incidence of this tax at all
Jevels of the value of the gifts. Provision
for the aggregation of gifts made to the
same donee during the past four years has
.been removed.

As for Estate Duty, the rates of Estate
Duty in certain intermediary slabs have
been increased.

The statutory period for inclusion of gift-
ed property in the estate of the deceased
“donor for the purpose of charge of Estate
Duty is increased from one year to two
years.

Exemption from Estate Duty is granted
in respect of the estate of deceased mem-
‘bers of the police force, including any
border sccurity force, who are killed in
action in protecting the border at any time
after 31st March, 1965, This measure im-
plements an assurance given by mv pre-
decessor in Lok Sabha last year.

With regard to corporate taxation, there
.is increase in the rates of income-tax—in
the case of all classes of companies detailed
below :

(1) Domestic companies in which the
public are substantially interested—

(a) whose total income does not ex-
ceed Rs. 25,000—

Under the Finance Act, 1965 it is
42.5 per cent. and now if the present
Bill is passed it will be 45 per cent.

(b) whose total
Rs. 25,000—

income exceeds
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Under the Finance Act, 1965 it is
50 per cent and under this Bill it is

55 per cent.

(2) Life insurance profits of the Life
Insurance Corporation—

Under the 1965, Finance Act the rate
is 47.5 per cent and under the present
Bill it will be 52.5 per cent.

(3) Closely-held domestic companies—
(a) Industrial companies :

(i) on the first Rs. 10 lakhs of the
total income, under the 1965 Act it
was 50 per cent and now under the
present Bill it is 55 per cent

(ii) on the balance it was 60 per
cent under the 1965 Act and under this
Bill it will be the same 60 per cent;
there is to be no change.

(b) For other than industrial com-
panies the rate was 60 per cent in the
1965 Act and under this Bill it is 65 per
cent,

(4) Foreign compunies which declare
their dividends outside India :

(a) on royalties and technical service
fees under certain approved agreements,
the rate was 50 per cent in the 1965 Act
and it is maintained at the same rate of
50 per cent; there is to be no change.

(b) On other incomes the rate was 65
per cent in the 1965 Act and now uader
this Bill it is 70 per cent,

There is the discontinuance of the tax
levied on domestic companies at the rate of
12.5 per cent of the face value of the bopus
shares or the amount of bonus issued by
them to their share-hclders,

There is a modification of the “dividend
tax” i.e. the extra amount of income-tax
chargeable with reference to the distribu-
tion of equity dividends in the case of
domestic companies other than closely-held
companies which are required to distribute
dividends up to the statutory percentages.
This tax will now be chargeable only on the
amount of equity dividends declared or dis-
tributed during the previous year in excass
of 10 per cent of the paid-up equity capi-
tal, as on the first day of the previous year.

There is a new provision made in the
Income-tax Act for & deduction of 8 per
cent of the profits from specified priority
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industries in the computation of the total

income of domestic companies. This is in

replacement of the special rebates of in-

come-tax and surtax ‘which were available

to such compunies previously.

The list of articles and things relating
to priority. industries in the Fifth Schedule
to the fncome-tax Act has been enlarged
by the addition of three new items, namely,
tea, newsprint and printing machinery.

The quantum of development allowance
{for tea plantation in new areas has been
increased from 40 per cent to 50 per cent
of the actual cost and for ieplantation in
existing aress, from 20 per cent to 30 per
cent of the total cost.  As the House knows,
tea is our best foreign exchange earning
commadity and. therefore. encouragement to
this particular industry 1s materially bene-
ficial to the interests of the country. This
allowance will be given in two stages, i.e.
for the second year in respect of the cost
ncurred upto that year and in respect of
the balance of the cost, in the 4th year,
-insiead of wholly in the 4th year as at
present,

Indian companies receiving dividends on
shures in a foreign company allotted in
consideration for supply of technical know-
how or technical services under certain ap-
proved agreements to the foreign comparny,
will be charged to tax on the dividends at

the rates of 25 per cent only. The same!

concessional rate of tax of 25 per cent will
be charged on rovaltics, commission, fees,
etc. received by an Indian company from
a foreign company in consideration for
supply of technical know-how or technical
services under
Happily for this country, Sir, we are pro-
ducing more and more people who have
the know-how and also the technical know-
ledge and we export that knowledge to other
countries also and the recipients of the
royalties etc, are charged at a lower rate.
Firstly by this means a certain amount of
foreign exchange is eamed and it has to
be encouraged and it costs very little to us
cxecept in human intelligence.

In the case of closely-held Indian com-
panies which are partly but not mainly
angaged in specified industrial activities, the
penal tax under section 104 will not be
charged for their failure to distribute any
portion of their profits from such activities.
This exemption fram penal tax will also be

an approved agreement.:
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. available to closcly-held Indian investment
companies partly engaged in these industrial

activities.

Then we have some provisions for gim-
 plification and rationalisation of the scheme
of taxation.

The tax mechanics of companies is sim-
lpliﬁed. by eliminating the levy of a gross
 rate of tax of 80 per cent accompanied by
i provisions for rebates and reduction of
. rebates, and stating directly the effective rate
i of tax applicable to the income of each
| class ot company.

‘ Several changes have been made in the
! provisions relating to closely-held companies,
{in order to rationalise and liberalise those
!provisions in certain directions, I have
i already mentioned some of these. The whoie
{ of the cost of machinery or plant costing
not more than Rs. 750 per umit will be
allowed to be deducted %S depreciation in
the previous year in which the machinery er
. plant is first put to use. This is for help-
| ing small-scale industries, cottage industries
and so on.

Then capital expenditure incurred "By
assessees in acquiring copyrights and patent
rights for the purpose of the business will
be allowed to be deducted in computing the
profits of the business 1n equal instalpiemts
over a period of 14 years.

Total income will be rounded off to the
' nearest multiple of Rs. 10 and the amounts
of tax, refund, penalty, etc. will be rounded
ofil to the nearest multiple of Re. i in
order to facilitate income and tax com-
putations.

The rate of Central Sales-tax in respect
of inter-State sales of certain goods is to be
increased from 2 per cent to 3 per cemt
with effect from 1st July, 1966.

These are more or less the changes that
have been made in the direct taxes. As to
indirect taxes there are certain changes
which are before this House. Certain com-
modities I am afraid had to be charged to
a higher rate of tax. Since then I have
given thought to these and I might men-
tion that I have been able to give some
relief to certain of the items so that small-
scale industries, handloom industries und
the like might be helped. These reliefs 1
announced in the Lok Sabha on the 29th
April and were made effective from 30th
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April except on two items which I shall,
mention in a moment. Relief has been!
‘given to the handloom industry by restor-
ing the pre-budget effective duly on coiton
yarn cleared in the form of hanks in the
count gioups 22-33 nf. That js, hank yacn
in the count group 22-28 nf, is now totally
exempted, and in the count group 29-33 nf.
hank yarn will again pay the small duty
of 5 paise per kg. As a corollary the duty
on yarn in other forms used by the other
sectors of the industry has been reduced by
10 paise per kg. only in the count group
29-33 nf. As far as powerlooms are con-|
cerned, powerloom units having 50 to 300
toems have been given some marginal relief |
&y reducing on an average their fabric duty
by about one paisa per sq, metre.

So far as paper boards are concerned. I
bave had quite a lot of representations from
paper board manufacturers who carry it on
as a cottage mdustry and in obedience o
their needs what I have done is this. The
offective duty on mill boards and straw
boards has been reduced from 42 paise to
28 paise per kg. In addition, these two !
varieties of boards will get a slab conces-
sion on the first 500 tonnes cleared in any |
financial year. These concessions will be
available uniformly to all manufacturers of
mil boards and straw boards.

So far as matches are concerned, the
non-mechanised sector of the indusiry has
been enabled to produce in excess of the
ceiling limits on paying marginally higher
rates on the increased production.

So far as relief on sulphur imports is
concerned, what we have done is this. In
order to reduce the cost of chemical ferti-
lizers the regulatory customs duty on im-
ported sulphur has been abolished and the !
excise duty on sulphuric acid used in the |

manufacture of fertilizers has also been
exempted.

I said there were two items about which
1 said I shall mention later. One is Turkey
Red Oil which we have decided to exempt !
from duty and the other is Surface Active
Preparations and washing preparations
made without the aid of power.

You will remember that there has Leen
a decision that there should be an increase
on certain whitening materials such as surf
and so on. It has ben represented that it

[ 10 MAY 1966]

will affect a large number of cottage indus-
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tries and people having small processes in
the villages if this duty were not lifted.
Here again considering the small-scale in~
dustry and the people working in the villages,
we have decided to take away the duty.

These are some of the commodities in res-
pect of which I have been able to aive
relief. As for others. as I said, the House
had the different provisions before it. Sir,
[ move that the Finance Bill be returned
to the Lok Sabha.

The question ywas proposed.

SHRI DAHYABHAI V. PATEL
(Gujarat) : Sir, my first reaction on hearing
the Finance Minister’'s Budget speech was
that even though he might have brought a
new look, he is a prisoner of the Plan
and the small reliefs that he was able to
give were just a little sugar coating. After
that this House has discussed the Budget
proposals when some of us had the oppor-
tunity to offer our criticism and our sugges-
tions. Tt was encouraging that the Finance
Minister was appreciative of the constructive
criticism and the suggestions that were made
by us but unfortunately wc see very little
of it translated into the final proposals in
the shape of the Finance Bill. Basically what
is going on in this country for the last ten
years is on the same pattern, In the name
of requirements of the Plan this country is
being misled and bled white. Prime Minister
after Prime Minister poes on repeating—
and so also the Finance Minister—that the
taxation proposals are for the good of the
country and for the good of the common
man whereas in fact the Plans appear to be
made along with a totalitarian Budget after
Budget for perpetuating themselves for
many years in office. From the Second
Plan onwards there has been failure in
achieving the Plan targets and yet the Gov-
ernment and #ts Planning Commission go
on talking not only of one Plan but the
Plan after that and the Plan after that.
Sir, that is there they are thinking in terms
of perpetuating themselves and their rule for
another ten years. Every Finance Minister
begins by saying that the little increase that
he proposes is not going to make any effect
on prices but in the last ten years the Cen-
tral Excise duties alone have increased to a
tremendous figure. In addition to that, the
State Governments also seem to be catching
up and the excise duties levied by the State
Governments have now reached the figure
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of Rs. 650 crores. Sir, we had three addi-
tional doses of taxation during the rcgime
of the previous Finance Minister, Mr. T. T.
Krishnamachari, So during the last twelve
months there is an additional burden on
the tax-payer of Rs. 382 crores. In the
second Finance Bill of last year there were
fantastic increases in customs and eXcise
duties and the main purpose of this, it
was said, was to prevent the rupee from
falling further in intcrnal and international
markets. It was claimed that as a counter-
poise to the otherwise deteriorating position
of the rupee and also to make devaluaiion
unnecessary all this was being done. But
none of these expectations has been achiev-
ed. The finance Minister began by stating
his objectives in the Budget speech and said
that the possibility of raising additional
internal resources will depend on the growth
of dynamism of the Indian economy itself
and from this point of view he said he
attached importance to strengthening and
maintaining the confidence of the private
sector.

He went on to say : .

“It is not necessary for me to dwell
at length on the malaise of the capital
market, which has continued now for
more than threg years. There cannot be
any doubt that the revival of the capital
market and a greater flow of private
savings to industry in the form of equity
investment are desirable in the larger
social interests.”

But one would like to know how has all
this been translated into action,

SHRI S. S. MARISWAMY (Madras) :
Sir, on a point of order. It is a very im-
portant Bill. The Finance Minister hac
just left this House. When the Leader of
the Opposition is speaking, the Finance
Minister must be here. Last time, when
this question was raised, you said that one
of the Cabinet Ministers must be present
but there is no Cabinet Minister here now
The Leader of the Opposition is on his legs
and he has left the House in a most dis-
ccurteous manner,

MR. CHAIRMAN : No, no. I do not

[ RAJYA SABHA]
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Central sales tax, the special sales tax and
there are increases in income-tax and corpo-
rate taxes. He has tried to make out that
by this the country is paying only 15 per
cent of the national income compared to
9.6 per cent five years ago. This is mis-
leading because, in addition to this we have
the enormous increase in wholesale prices
and the cost of living has increased by as
much as 30 per cent in thel ast five years.

First of all, let us look at the growth of
the Central and the State expenditures over
the last fifteen years. In 1950-51 the total
Central  Government expenditure was
Rs. 500 crores and the total Government
expenditure of the States was Rs, 400
crores, making a total of Rs. 900 crores.
Over the last five years I would like to quote
the figures and show how these figures are
mounting and how there is increase in the
Central expenditure. The figures are :—

Rs. crores
1960-61 1,700
1961-62 1,866
1962-63 2,377
1963-64 Nearly 3.000
1964-65 . 3,200
1965-66 . 3,500

To this, for 1965-66, if you add Rs. 1.840
crores approximately, which was the expen-

i diture of the State Governments, you get

the enormous figure of the order of
Rs. 5,300 crores, as the aggregate volume
of Central and State expenditure, as com-
pared to Rs. 900 crores fifteen years ago.
All the expenditure of the State and the
Central Governments i the year 1965-66,
totalling Rs. 5,339 crores, is broken up into
four main headings. A sum of Rs. 879
goes to defence. 1 would leave this with-
out much comment for the moment, as
being capable of minor economies, but no-
thing of major consequence. Secondly,
Plan development expenditure is Rs. 2 225
crores. 1 suggest that if we do not impose
severe cuts on this, the country is going to
be bled white. I would like to ask the
Finance Minister what he is doing about
the offer that an hon. Member of the other
House made to him, The offer was made
by Mr. Dandckar, who has been a civil ser-
vant in that department, who understands

think there is any discourtesy. He will finance and taxation. He is a responcible

come back. person and Government themselves had put

great confidence in him on several oceca-

SHRI DAHYABHAI V. PATLL : The sions. In his criticism on the Finance Bil,
Finance Minister has also increased the , he <aid :
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“If anyone thinks that this is some- | by supplying them with better seed, manure,
what an exaggeration, all I can say is | water supply, etc., without the greedy State
this. 1 am prepared to name persons in | Governments coming in and going on rais-
the Government Service to go into this |ing levies on water supply again and again,
What is needed is a drastic cut in wasteful

. | expenditure, in which I include corruption,

MR. CHAI.RMAN: Mr. Dahyabhmiw}ﬁ'ch is a substantial form of waste, Be-
Patel, I am afraid you should pot glve quota- L sides this, there is a lot of waste in what
tions from what _happ ens in the other | are called welfare activities. Are not the
House. You can give the substance, but not | Social Boards and the other so-called wel-
quotation. '

fare staff, who are supported by an army

SHRI DAHYABHAI V. PATEL : I was of service jeeps, etc. used very largely in
only trying to show, in his own words, that | the election machinery of the Congress
he offered to name persons in the Central | Party, rather than in giving the required
Government Service today who should be! relief to the poor people and in whose name

”»

asked to go into this, the taxation position
as 1t is today.
economies and economies could be made in
expenditure budgeted as it is, by pruning
the waste that is taking place in many
places. It is a question of bringing able
people together and setting a task befoie
them, the task of giving relief to the pcople,
to prevent unnecessary taxation, which has
already become burdensome, to prevent in-
flation, which is the greatest trouble with
the economy and from which we are suffer-
ing today and make a distinction between
real Plan and non-Plan expenditure.
suggest that the Congress Party in its own
interest should give serious thought to this.
This idea is supported substantially by the
varicus Reports of the Public Accounts
Committee, particularly by the few Reports
published recently, ¢.g. the Report on the
Khadi Commission. In the Report on ex-
port promotion you will see how Rs. 1
crore is lost by failure to take proper
guarantees. The other part of the Report
is on iron and steel. And one more item
1 will mention. The Government of India
has lost some Rs. 16 lakhs in the purchase
of mules. This is how the whole business of
Government is going on from one depart-
ment to another.

# favw gae w=r W@ A@tfean
(Fex =) c | R |

SHRI DAHYABHAI V, PATEL:
Exactly, as is they have not got enough. What
is really necessary is a change in the out-
look of the Government, a will to improve
agricultural output, not by regulation and
by regimented co-operatives, which have
failed so miserably in this country, but by
helping agriculturists to improve their out-
put, by service co-operatives, if necessary,

You ask them to suggest |

I

; all this expenditure is incurred ?

1 will not take long. I will just point

out one serious example of the way in which
i Government money is being wasted and
Government is reluctant to take actiom,
{ when the matter is brought to their atten-
Ition. Through Short Notice Question No.
'1 on 3rd March, I drew the attention of
*this House to the arrest of certain ships
' of a company, a company which had been
‘given large guarantees by the Government
rof India. I made certain allegations about
{ the manner in which the company’s affairs
were being ocarried on. Instead of the
Minister coming forward with a straight-
forward answer even after the Half-an-hour
Discussion that was demanded, we got a
responsible Minister of the Government of
India—T hope he is—getting up and saying
that I was making these allegations because
of provincial bias, that some Bombay com-
panies were behind this; whereas the facts
have now turned out to be quite the con-
trary. Sir, I am referring to the affairs of
the Jayanti Shipping Company and I would
like to take a few more minutes of the
House for reading some photostat copies
of letters that I have in my possession to
I show how things are going on. I have
{handed over the photostat copies to the
hon. Home Minister to take whatever suit-
able action he thinks fit. Here is a letter
signed by Dr. Teja:

“In connection with the list of spares
which we additionally require for our
ships, I enclose the agreed list with this
letter for your reference. It is my under-
standing that a round figure of $28,000
for each ship is going to be charged for
these spares listed as enclosed. It is also
my understanding that you have agreed
to this low price as a consideratian fcr
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[Shri Dahyabhai V. Patel] "He is continuing this. This is not the first
our ordering the new ships from your§ occasion—

Yard. and that your company will not | w . )
supply these spares on a repeat order | T trust you will do the needful in the

basis at the same price. In other words,| ~atter. Kindly acknowledge: receipt.
(8d.y M. M. Kothawala.”

the break-down price for these spates are |

+ in excess of the total sum Of. $28.'000' 1 Then there is a Jetter of reply from Mr.
thank you for your co-operalion In agree- Schulz to Mr. Kothawala acknowledging
ing to this arrangements, . . . . this :

(Sd.) Jayanti Dharma Teja.”
“This is to confirm receipt of your

Then there is a receipt for this $28,000  joyer of April 17th, containing original
which is unstamped, and another receipt and one copy of cach of the two receipts
for a like amount unstamped. Then I have issued by Mitsubishi for U.S. $79,800
gnother letter . . . and $159,600.

SHRI AKBAR ALY I?HAN (A\_'ld{lra3 Thank you also for forwarding the
Pradesh) : Sir. .as an Ef\qu_lry Commission drawing of the cargo oil and fuel system
has been established, will it not be better of the Chanakya to Mr. Tsacoyanis.
if my hon. friend sends these papers to thej 54y T. Schulz”
Commussion of Enquiry ? . . . .

SHRI DAHYABHAI V. PATEL : I have
ajready referred to that.

Then there are two receipts duly dated.
First they were undated. Now these two
~ receipts have been dated 8th November

MR. CHAIRMAN : He has sent coples and 14th December 1964 and to show
to the Home Minister. "acknowledgement also have been appno-
. SHRI DAHYABHAI V. PATEL : Heie priately stamped a few days later, 18th
is a letter from T. Ogimoto, Chief. Export | November and 24th December.  This s
Ship No. 3 Section. Tt is a letter addressed ' Where the money of the poor taxpayer of
to Dr. Teja : ;;h{;' dcountry :;- going. Go:;rnmentt hz}v;

' failed to eradicate corruption a
“We enclose herewith two RECEIPTS places.  Only 13 few daysp ba:k we hehajfd

undated for the sum of U.S. $159.600 &  what was happening in the States. I

79,800 respectively which Capt. Kotha-; . repeat it. Here is an iastanoe

wala requested us by phone on 9th Nov- |to show how the blue-eyed boys of

ember, 1964, the Government are allowed to milk
The above RECEIPTS are issued by, money from the Government. Large loans

us at your request solely for your con- gpe given, and it is for you to see how they

venience and we acknowledge not (o have ! ore heing used, For these purposes are we

received any actual payment regarding{gning to be milked and bled white by the

above RECEIPTS from Am-Indo Sh‘P'fGovernment? How do you expect any

ping Inc. ircasonable person to support this Finance
Pleasc sign and return us a carbon Bill?

copy of this letter attached hereto for} SHRI M. M_DHARI
" ‘ .M, A (Maharashira) :
acknowledgement of the above. Me. Chairman. the hon. Finance Minister had
Then there is a letter from Mr. Kothawalaf to take charge in the month of January and
who is a representative in Japan of the. i wag only within two months that he had
Jayanti Shipping Company and Dr. Teja: i to carry this heavy burden of presenting
“Deai Mr. Schulz, the Budget to the Lok Sabha and then to

While Dr. Teja was here, he gave me | the Rajya Sabha.

two receipts, in Original and one coPY| rTuz Depury CramraN in the Chairl

of each, that had been issued by Mitsubi-
shri, for U.S. $79,800 and $159.600. As| Tt was indeed a very difficult tusk and,

per his instructions, I am sending them | Madam, in view of the situation that there
to vou to be dated and stamped as pre- was the conflict between India and Pakistan
viously done, copies of which are attach-{there were heavy strains on our economy.
ed.” ‘ ‘ . !ffl Foreign aid was abruptly stopped by our
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friendly countries. There was the shortage.
of food and when the whole economy of |
this country was on hard trial, the Finance |
Minster had to frame the Budget and had |
to present it to Parliament. |

Madam, I have gone through the criticism |
that is levelled not only in this House when
the budget was under discussion but I
have also listened to the speeches of im-
portant leaders in the Lok Sabha, and hav-
ing regard to the criticism that is leveiled
from all the sectors, the Rightists, the
Leftists, the Extremists and the Centrists, I
feel that the hon. Finance Minister has'
definitely stood the trial well and has come
out of the examination both skilfully and
successfuily. Just now it was said by the
leader of the Opposition, Shri Dahyabhai
Patel, that in this country of ours taxation
is going on very heavily. This burden is
not bearable for the people. I do under-
stand that for the poor people it has be-
come really difficult in these days, but how
to develop this country ? When we are
passing through the days of a developing
economy, how can we do away with taxes ?
Without taxes it is not possible for us to
rebuild this country, and particularly when
the problems of this country are so enorm-
ous, we cannot do without planning too.
Since our independence, Madam, there are
problems and problems, Even prior to our
independence  there  were  problems.
There was illiteracy, there  was
unemployment, and there was poverty.
Besides, at the time of partition a heavy
flow of refugees came into this country.
Particularly, when the whole world and the
modern countries are going ahead with the
fastest speed in these days of technology
and science, if we are to catch up with that
speed, well, it is not possible for this vast
country of ours to go without planning, and
that is why we have accepted planning, I
have gone through the criticisms, and the
main points of the criticism we find today
are regarding the foreign aid, food imports,
fertilizer deal, Indo-American Foundation,
growth of monopolies, increasing disparities
between the rich and the poor, heavy burden
of administrative expenses, corruption,
nepotism and excessive use of power. Today
we are concerned with the economic aspect
and I would like to deal with the economic
aspect only. So far as foreign aid is con-
cerned, Madam, I think there is not much
of controversy in having foreien aid. Of
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that it is not possible for any socialist
country to have socialism with foreign aid.
dven if we look at China and Albania, two
most powerful Communist countries, as is
said today by the protagonists of Commu-
nism, they have accepted aid from Russia.
You look at any Communist country and
you will find that they have accepted foreign
aid. So, it cannot be said that we cannot
have foreign aid. The only question should
be that there should be no political strings
attached. When we accept foreign aid, I
do understand that there should be no
political strings attached. But when some
countries are giving foreign aid some sort
of strings are bound to remain attached.
Maybe they may demand some interest,
maybe they may demand some concessions.
And while having these dealings it is for us
to see that the freedom and independence
of this country is not bartered away. It is
really sad to see that not only the leaders
of some of the Opposition parties but also
the leaders of my own party have said that
the present policies of the hon. Prime Minis-
ter and Her Cabinet are bartering away the
freedom and independence of this country.
It is not only an insult to our Prime Minister
and her Cabinet, actually it is an insult to
the people of this country. We know our
Prime Minister and the Cabinet very well
and if there is any attempt to barter away
the freedom and independence of this coun-
try, the Prime Minister will be the first
person to come forward to make any sort
of sacrifice to maintain the dignity, honour
and prestige of this country. It is also a
fact that the party in power has fought

' against the British Imeprialism with all

possible might and vigour and that party
knows the value and importance of our
own independence. To say that these
leaders are trying to barter away our free-
dom is not fair on the part of those who
criticise them. I feel that this sort of criti-
cism is having some political angle. When
there was the aggression committed by
China, why was it committed ? There was
actually no cause for dispute between them
before. India was going on with its demo-
cratic policies and towards socialism. China
wanted to disrupt the whole of the Indian
economy and that was the reason why that
aggression was there in 1962
and that remains constant. And these
friends who are saying today that we should

not accept any foreign aid, that we should
not accept any import of foodgrains, Y
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believe, they want to create the same situa-
tion by hampering our own economy in this
country and from that point of view it is
for us to think over whether that criticism
is proper and correct.

There are other criticisms also regard-
ing this fertiliser deal and the proposed
Indo-US Foundation. I do understand that
while .having all these deals we should take
care to see that the Indian people are not
exploited, that this country is not exploited.
But that does not mean that we should not
accept any foreign aid or that we should
not have any deals and it is from that
point of view that we shall have to look
at things.

So far as the Indo-US Foundation is
concerned. 1 feel that there is no harm in
accepting this aid. And when I say ‘aid’,
this is not begging. India has kept her
prestige by making repayments of all the
loans that have been advanced to her in
time. It is our tradition. From that point
of view, there is nothing harmful for a
country which is backward to accept these
loans for its progress and from that point
of view, I believe, there should be no inter-
vention in our own educational system from
any foreign country. It should not be
tolerated. At the same time there should
not be any reason why we should refuse
to take any help that is coming forward.

It is stated by several leaders, again, that
the Fourth Five Year Plan is not decided
in this country, that the decision is not taken
in Delhi, but that it is taken at Washington.
If you look at the Memorandum that has
been, circulated to all the Members, you will
find that we need nearly 4,800 crores of
rupees from foreign countries. QOut of this
sum of Rs. 4,800 crores, Rs. 500 crores will
be coming from the Communist Bloc. A
sum of Rs. 4,000 crores is expected from
the World Bank and the United States and
other countries. And we expect that a
private capital of nearly Rs. 300 crores
may come from the private enterprises from
other countries. Now, we have formulated
our own Plan and that Plan is no doubt
based on this amount of Rs. 4,800 crores to
be received from the foreign countries. If
we are to formulate our plans and finalise
them certainly some negotiations are abso-
lutely necessary to see whether it is possible
for this country to have that much of
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amount from the foreign countries and from
that point of view, if there are any discus-
sions at Washington or at Moscow, there
should be no harm in those discussions being
held. Tt is not bartering away the freedom
of our country. It is not going to be decid-
ed by others. It is our own Plan; it is for
us to decide our Plan, it is for us to fix the
priorities. But we shall have to create the
atmosphere in those countries from where
the aid is to come. After knowing what
amount is to come, then only can we for-
mulate our Plan and set our priorities. And
in this context if we look at the present
discussions, 1 feel that there is nothing
wrong in our Prime Minister or the Minis-
ter of Planning or the Finance Minister
having any negotiations with the foreign
countries. This Plan is not going to be
decided at Washington, it will be decided
in Delhi. I have no doubt about it. The
whole of the draft is prepared in Delhi and
if it is to be finalised, then these negotia-
tions are absolutely necessary and conse-
quential; they are a necessary corollary.
And from that point of view I feel that
such a criticism is absolutely futile,

There is one more criticism which is
raised against us and that is regarding the
foreign aid that is being received every year,
During the First Plan we received Rs. 194
crores which was 5.8 per cent of the total
investment, During the Second Five Year
Plan, we received Rs, 1,422 crores which
was 21.1 per cent. In the Third Five Year
Plan, we received Rs. 2,650 crores which
was 25 per cent. But during the Fourth
Plan even if we receive Rs, 4,800 crores for
which we have been negotiating, it will be
less than 21 or 22 per cent. So the whole tide
is getting turned, it is being changed. From
the 25 per cent of foreign aid which we
were then receiving during the Third Five
Year Plan, we shall be going backward and
not forward, in receiving more and more
aid, and if we are going to receive foreign
aid to liquidate the aid itself in the days
to come, there is nothing wrong. It would
be the best possible policy in the interests of
this country and from that point of view I
again believe that the criticism that is being
levelled is not fair.

T would like to come to the aspect of
agriculture. T feel that so far our Govern-
ment has not paid that much attention to
agriculture which it should have paid in the
beginning. If we had done that, I feel that
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perhaps the economic strains that we are
facing today would not have come in our
way. Ours is a country having a rural
basis. There are several needs of the poor
agriculturists. We know that this country
has been producing more than 50 per cent
of its income from the agricultural resouces
and from that point of view, we shall have
to satisfy the needs of the poor agriculturists,
Recently, there was a conference of the
Chairmen of Land Mortgage Banks in the
whole country, here in Delhi. They are in
need of Rs. 100 crores but so far, I am
afraid, the Reserve Bank and our Govern-
ment have not provided even Rs, 40 crores
to these Land Mortgage Banks., They want
them to go in for more and more agri-
cultural production and if we are not going
to place that much of amount at the dis-
posal of these Land Mortgage Banks, how
is it possible for us to go ahead with the
intensive farming programmes ? 1 feel that
the time has come when the Government
shounld change its approach towards agri-
culture, A rural bias is absolutely necessary
and to face the various problems, I believe
that the formation of an agro-industrial
society at the rural level is absolutely neces-
sary. The Fourth Five Year Plan is no
doubt based on these formulations and from
that point of view, more and more aid would
have to be given to the agricultural sector.

There are other problems too. But the
time at my disposal is absolutely short and
so instead of going into detailed arguments,
I would make quite a few suggestions.

It is true that nearly Rs, 75 crores have
now been given under this Budget towards
family planning and it will be at the dis-
posal of the Ministry of Family Planning.
Madam, [ believe that this is really a
serious problem. Every day we have been
adding nearly 32,000 to 33,000 new people
to this country and if every day 33,000 new
citizens are being added, I do not know how
we are going to solve this problem of food,
shelter, clothing, education and all that.
And from that point of view, we shall have
to enforce family planning and take effec-
tive measures. I would like to suggest that
the time has come in the life of this country
when we should compulsorily say that no
cotiple should have more than three children.
Of course, it must be for future years, not
for the past years. The Bigamous Marriage
Act should be made applicable to all the
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citizens irrespective of their cast and creed.

1 p.M.
SHRI AKBAR ALI KHAN : I agree,

SHRI M. M. DHARIA : Abortion should
be legalised.

SHRI AKBAR ALI KHAN : No, no.

SHRI M. M. DHARIA : Well, that is
my suggestion. Economic sanctions should
be used for this compulsory family plan-
ning. Officials should be told that their
increment will not be available to them if
they are not operated after three children.

SHRI BANKA BIHARY DAS (Orissa):
What about M.P.s?

SHRI M. M. DHARIA : I am coming
to that. So far as farmers and others are
concerned, they are given tacaavi and all
possible aid. They should be told that if
they want this aid for further cultivation,
they can have it, but if they are having
more than three children, they must get
themselves operated. So in this way econo-
mic sanctions should be used in all the fields
including Members of Parliament, as my
friend, Shri Banka Behary Das, has sug-
gested. I feel that is the way whereby we
shall be in a position to control the present
growth of our population.

SHRI LOKANATH MISRA (Orissa) :
Let us have a day of killing when anybody
can kill anybody so that we can bring down
the number.

SHRI M. M. DHARIA ; It is really a
serious problem. I do not know whether
my friend has read the book which says that
the only space we will have will be to stand,
not even to sit or sleep. That day may
come on this earth. From that point of
view one should be cautious today.

My fifth suggestion would be casting an
obligatory duty on the corporations, muni-
cipalities, buroughs, Zila Parishads, Samitis
and even Gram Panchayats to see that all
the citizens coming under their purview
are operated, and for that all possible help
should be given,

My last suggestion is with regard to free
aid in the form of contraceptives, pills or
loops or whatever it is including operations.

Then, Madam, I feel that in order to
give reasonable facility to all those who
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are particularly of the weaker section, the
Government must decide to supply the
necessities that are required in our life,
may be food, shelter or clothing.

THE DEPUTY CHAIRMAN: Your
time is up.

SHRI M. M. DHARIA : Within five
minutes I shall close, I feel that the Gov-
ernment should see to it that these basic
necessities of the people are substantially
fulfilled, and from that point of view a
price line shall have to be fixed. This
vicious circle of more and more dearness
allowance is going to add to inflation, and
from that point of view also, I believe, the
time has come to supply these necessities of
life to the people.

For the development of this country a
capital levy shall have to be introduced. I
am happy that our Finance Minister has
simplified the present tax structure. But that
is not enough. A capital levy shall have to
be introduced. As regards the death duty,
&s we adopted it, at the time of its imple-
mentation there, loopholes shall have to be
plugged.

Another suggestion of mine would be the
requisitioning of property in urban areas.
The hon'ble Finance Minister said the other
day in Bombay that if a ceiling is not fixed
on the rising prices of these properties and
lands in the cities or urban areas, it may
not be possible for us to give housing faci-
lities to the poor and the middle class
people. That shall also have to be done.

Then, Madam, there are various reports
which are not being implemented. For
example, there is the Monopoly Commis-
sion’s report before us. What have we done
with these growing monopolies 7 The rich
are getting richer and the poor are getting
poorer. We should not allow that tendency.
Now the time has come when we have to
put an immediate curb on these growing
monopolies.

T also feel that this Gold (Control) Act

shall have to be scrapped. I know
there was very good intention when
it was introduced. But the purpose

for which this Gold (Control) Bill was
introduced, I feel, has not been able to
do justice to the people or to the Govern-
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ment. That is why since several Members
have been insisting on the Government, [
request the Government to consider their
request, I can understand there may be
other sides also. From that angle also it
should be considered, and this demand
should be given priority.

THE DEPUTY CHAIRMAN : You have
taken 20 minutes, and in your party, there
are many, many speakers.

SHRI M. M. DHARIA : I will not take
much of the time now. Yesterday only we
celebrated the Gokhale Jayanti. I would
only refer to what that great man said in
those days. From that point of view, an
atmosphere shall have to be created in this
country. He said :

“The struggle before us is a long and
weary one, and while the thought of it
should stimulate all our energies, undue
impatience will only recoil upon our own
heads. Nation-building is nowhere an
easy task. In India it is beset with diffi-
culties which are truly formidable and
which will tax to the uttermost all our
resources, and all our devotion, Let us
not forget that we are a stage of the
country’s progress when our achieve-
ments are bound to be small, and our dis-
appointments frequent and trying. That
is the place which it has pleased Pro-
vidence to assign to us in this struggle,
and our responsibility is ended when we
have done the work which belongs to
that place.”

Thank you very muc'h.

SHRI N. R. M. SWAMY (Madras) :
Madam Deputy Chairman, I rise to con-
gratulate the Minister of Finance for his
bold steps with regard to giving certain
concessions to an extent which has given
some relief to the corporate sector and other
bodies. Madam, when the late lamented
Shri Lal Bahadur invited the present Minis-
ter to take charge of the Finance portfolio,
many of us raised our eyebrows, saying that
he was neither in the politics nor in the
administration. How will he cope with this
heavy portfolio, we all felt. But our faith
in the judgmeni of the Ilate lamented
Shastriji was unshakeable. Now we know
the integrity of the present Finance Minis-
ter. We now realise that the confidence and
trust reposed in him had not gone in vain.
But the people feel that the relief whioh
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has really been given is not much compared
to the expenditure involved in the adminis-
tration,

We have been clamouring, Madam, that
rebate must be given, concession must be
shown, but correspondingiy the expenditure
seems to have been retained in the same
fashion. As a result of these concessions,
how much shall we save and to what extent
the expenditure will be curtailed has not
been shown by the Finance Minister. He
has yielded to the pressures and represen-
tations made by the corporate sector and
the Chambers of Commerce. But to what
extent it will have an impact on the expen-
diture is not known. He has not taken
pains to tell us that corresponding to the
savings that he has made how much expen-
diture will be involved. Otherwise what
will happen ? The gap will widen since the
expenditure will not be restrained. There-
fore, the Finance Minister must explain to
this House how much we will be able to
save by giving these concessions without re-
sorting to deficit financing. What happens is
that cur taxation proposals are modified to
see that the expenditure is cut by raising
the taxes. But so far he has not shown that
the expenditure has been curtailed. I, there-
fore, take it for granted that this Budget has
been loosely done without resorting to cur-
tailment of expenditure.

Madam, I do not want to suggest that
the Finance Minister is not having th:
support of this House. He has not done
much nor could he do anything even if he
wanted to do because the legacy he has
inherited was such a difficult one. He has
precious little time to adjust and whatever
littls: he has done has to be construed
from the point of view of the time at
which h= has come to occupy this position.
The Finance Minister is not merely some-
thing like a book-keeping Minister or an
allotment-making Minister or a tax-collect-
ing Minister. This Ministry has got to
look at the picture as a whole with vis‘on,
perspection and a sense of mission. This
Ministry has got the power to guide the
other departments and give inspiration to
them. Ordinarily this Ministry is very often
criticised for levying taxes. When some-
body has to take charge as a Finance
Minister, he has to make a study of the
overall picture of the country’s finances
and he has to make-a study of the socio-
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economic fabric in a dispassionate and
objective manner before he can think of
anything else. He has to work within the
framework of this socio-economic struc-
ture.

Madam, there are several problems in
our country and the first problem is the
village and its economy. We are all
aware that village life has been one of
terrible misery. We all know that modern
industrialisation has thoroughly changed
the very picture of the village liie which
has become almost miserable. Village has
become a raw material producinz adjunct to
the industrial area. We have seen that the
industrial pace is very much curtailed as
a result of the internal market which has
set a limit to the expansion of industries.
With the growth of population, pressure
on land, consequent fragmentation of land,
creating more and more unemployment,
the whole village life has become almost
a heap of debris. Madam, I may be
pardoned if I say that the village life is
such that they do not get even clean drink-
ing water. It is enough if they are given
pure drinking water and approach roads
are provided for them so that they can
carry their products to the market, If the
village people are given these facilities, I
am sure the whole picture of our country
would greatly change and the pace of in-
dustrial progress will also bz accelerated.
Village life is such that the people there
are attracted to towns because of their
olamour. They go to the town side en
bloc and the result is that production is
jeopardised and they are very wnuch ena-
moured of the city life. They go there
with their families and with their Xith
and kin and live in a small house. On the
o her hand we spend large sums of money
for beautifying cities like Delhi and all
that, These people go and live there in
small huts not even three or four feet high
and they crawl inside and live a miserable
I'fe. We should therefore see to it that
the village life is made more and more
attractive by giving them all facilities,

In this connection I would like to mike
one sugg:stion. From food crops they
have shifted to commercial crops so that
they get more money. We should iry to
wean them away from commercial crops
so that they come back to food produc-
tion. For this purpose we must give them
loans, seeds, fertiliser, etc. and their crops
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have to be protected from insects. Then
there should be a development bank or
some such bank to give them loans agains:
their crops and their crops in turn must be
ensured. If we do that, I am sure the
villagers will take interest and carry on
their work so that there is more and more
food in the country., We are all aware
that we have tried co-operative farming,
land reforms and commurity development
service but all these three things have not
done their jobs. We need not have much
imagination to realise that the landless
labourers are not likely to get the benefit
provided by community decvelopment or
the co-operative sccieties. They do not
recognise village as a unit. Only certain
individuals get the benefit, thrse who ar:
creditworthy and who have got enouch
resources to invest. Then what is the alter-
nativa? The only alternative is to se>
that development banks come into existence
so that the poor pecple get loans, I mein
the Iandlzss labourers. If this is done, I
think we can change the map of this
country; it will get altogether a different
shape, The Food Minister must try to do
this work at least in some districts in cach
State for a period of three years and s:ze
whether there is any change and the stale-
ma‘'e is broken. The Finance Ministar
should be able to find money for it. The
other day, Madam, the Food Minister said
that community development has not done
its job and he wanted to have it changed
in stape and form so that better results
would follow and the situation would not
be worse than what it is,

The next important problem which needs
solution is education. We all know the
Central Government spends a lot of money
subsidising university education through
the U.G.C. but nobody thinks of the bas:
which has narrowed and the top which
has become very heavy. The net result
is that the murmurs of the discontented
occasionally burst irto bouts of indisciplin~
in the temples of education. This is not
at all congenial for the development of
our country, The result is that the badly
run and badly managed institutions are
only intended for the children of the poor
people and the business magnates and in-
dustrialists send their children to public
schools. So, the Finance Minister has to
find some money to see that secondary
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education which is in the doldrums is
brought up to its proper standards because
secondary education is the raw material
for the universities to mould the charact:r
of the people. It will not be possible to
shape the character of the student if
secondary education is not raised to its
proper standards. The Finance Minister
has to find money for this purpose.
How to find money for all these things?
We have to find the money from our own
resources and also by borrowing. There
is nothing wrong in going abroad and
getting money by borrowing, espzcially
ihese large sums of money that are ncedad
for our developmental expenditure, Some
people may criticise the Government that
it is going with the beggar’s bowl and
that our country even after 18 years of
independence is not able to find enough
mecney and that it is not carrying on the
administration properly and so on. But
1 beg to submit that there is nothinz wrong
in going abroad for getting money for our
development purposes. It has nothing to
do with our integrity and we are not
hartering away our sov.reignty. Of course,
there is one snag here. When we take
such large amounis of money from foreign
countries Parliament must be aware of
how much we want to borrow from those
countries. There is a provision in our
Constitution to say that the Government
can borrow and Parliament shou'd also
know what amounts are required. But this

provision has not bzen utilised by the
Government, may be for good reasons.
They may feel that this might possibly

curtail the expansion of the development
schemes of the country, Perhaps that is
the reason why we are not taking advant-
age of that provision. But at the same
time how much money we are going to
get from outside we are not able to know.
Only after getting the money we are told
and then we have to support it. I have
no objection to this being done because
it is not done for any bad purpose. It is
for the purpose of the development of the
country that this is being done. But we
seen to be mortgaging the entire future, our
future generations for years to come who
will be engaged in discharging those loans.

Much has been said, Madam, about the
Indo-U.S. Education Foundation. There is
nothing wrong about this Foundation
according to me and about its being created
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here. The only snag here is that we should
pot allow foreigners to have a say in our
educational system. There is a possibility
that they might send inferior quality men
and materials and try to administer educa-
ticn of our couniry. I only want that that
should be guarded against.

We have not been very happy when our
leaders were asking us to lead an austere
life. They asked us to lead an austere
life, to consume less and to save more.
Yet we can sze what is going on around
us. What do we see? Many of our
leaders, the moment they become ministers.
thzy want big buugalows, fine curtains, fine
furniiure and imported cars. We have
seen that. They immediately want not a
country-made car but an imported car and
the Finance Minister has to find somehow
the foreign exchange and gst the imported
car. What has been the asset of the Con-
gress all these years ? An austere life was
the asset, but that is not there now and
so we are unabls to enthuse our people and
to ¢ eate thc neccssary buoyancy in their
heart, They cannot say now, “See that
man who lives the life of a poor man
though he can afford to live a rich man’s
life. He does so for thz sake of the pcor
people and to be in consistent with the
sfatus of our country.” But nobody does
that now.

THE DEPUTY CHAIRMAN: You have
taken twenty minutes., Please finish in
another minute or two. There are several
speakers from this side of the House.

SHRI N, R. M. SWAMY : Then 1 will
only refer to a few more points and finish
my observations, Madam, So far as non-
developmental expenditure is concerned I
would certainly request the Finance
Ministzr to see that it is cut to the mini-
mum,

Much has been said about the Gold
(Control) Ordzr and it has been urged
that it should be scrapped. I am one with
those who say that it should scrapped
because it has not served the purpose for
which it was introduced.

Then there is the delicate point of
scrapping prohibition.  Prohibition is a
subj-ct on which many will have differenc2
of opinion, I am sure it has not rerved
the purpose for which it was introduced
and I wish Government to give second
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thought to the subject of prohibition also
and then scrap it along with the Gold

(Control) Order.

Continued dependence on foreign techni-
cal know-how and foreign technology
should also be done away with because in
the recent conflict with Pakistan we saw
the results and we have learnt the lesson
that sclf-reliance is the best thing for us
to develop.

I have seen the conditions in the villages
and the difficulties caused by scarcity of
kerosene. I will not find fault with the
dealers or the companies. Though the
foreign exchange position is in the doldrums
the Finance Minister must make a practical
approach to the problem and remove this
miserable position in the villages.

The public undertakings, I find, have not
been functioning very satisfactorily, They
are over-staffed and huge exp:-nditure has
bzen incurred on them. Yet there is delay
in production and high cost. Also there
is not the full use of their capacity. These
are the things that are most noticzable
and they should be removed and these
undertakings should be run as efficient
private concerns are run and not as d:-
pariments of the Government.

Recently we have h-ard a lot about
huge infiltration and corcentration of mili-
tary people on our borders with China and
there are the doubtful intentions of our
neighbour Pakistan, There may be con-
fron‘ation and trouble. I hope the Finance
Minister will be able to persuade the
latter and prevent the former from joining
hands with one another.

I do not think I have much time left
and so I shall resume my seat now with
the observation that the Finance Minister
will please find money for the proposals
that I have referred to.

THE DEPUTY CHAIRMAN: Shri
Banka Behary Das will speak after the
lunch hour. The House stands adjourned
all 2,30 p.M.

The House then adjourned for
lunch at twenty-six minutes past
one of the clock.

The House reassembled after lunch at
half-past two of the clock, the Vice-
CHAIRMAN (SHRI AKBAR ALI KHAN) in the
Chair.
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SHRI BANKA BEHARY DAS: Mr.
Vice-Chairman, Sir, when I analyse the
Finance Bill which envisages certain new
imposis and certain concessions. I am
sorry to say that I am thoroughly disap-
pointed, Let us have a balance sheet of
the Finance Bill. On the one hand they
have given certain concessions to the big
business houses of this country including
companies and eliminated the Expenditure
Tax, whercus on the other hand they envi-
sage a rise in the Central Sales Tax and
also imposition of ncw imposts in the
shape of excise duties. Sir, in the name
of Five Year Plans based on development
and defence the Government of India has
created an economic situation which is
highly explosive. We are living on a
volcano of inflationary prices and high
taxes which have eroded the standard of
living of the
brought about an economic system in which
the monopolists have grown richer and
richer, the holders of black money are
running a parallel Government and where
the entire capitalist class has bcen in a
vantage position to successfully pressurise
the Government and get whatever conces-
sions it wants. In the name of socialism
a society based on the so-called mixed
economy has been brought about and
during the Iast more than one year we are
secing that the ruling party is sliding back
from socialism both in the agricultural and
in the industrial sectors. They are more
and more surrendering themselves to the
pressure of both foreign and Indian
finance. The recent policy regarding ferti-
lizer industry and foreign aid clearly ex-
poses this and shows how far they have
treaded in the opposite direction. The
fiscal policy of the Finance Minister as
defined here in this House and shaped
through the present Budget only fits in
with this reactionary policy.

We live in an age of planning. Planning
takes into account some cardinal factors
that resources are to be raised, the direc-
tions of expenditure are to be defined, the
production targets are to be fixed and
achieved and prices are to move according
to a path charted by us but in actual
practice planning of resources including
taxes is being made leaving all other fac-
tors to the mercy of the various forces
that operate in this backward economy as
a result of which the tax burden on the
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common man and have
isurplus that was still in the hands of the
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common man has been very intolerable
and inflation is the order of the day. Tv
appreciale the incidence of taxes and the
rise in prices I would quote here a few
figures. In 1950-51 the entire tax revenue
of the Indian Government was Rs. 357
crores which in course of time, according
to the Budget Estimates of 1966-67, has
come to Rs. 2160 crores. Qut of this th:
Income-tax and the Corporation tax which
was about Rs. 125 crores has gone up to
Rs. 600 crores, which is about four times.
Customs duty which was about Rs. 157
crores has gone up to Rs. 554 crores
which is again about four times whereas

'the Union excise duty which was only

Rs. 67 crores has gone up to Rs. 958
crores which is more than 14 times, Dur-
ing this period, on the advice of the
foreign economic expert, Mr. Kaldor, we
impos:d an Expenditure tax to mop up the

Big Business of this country but Sir, you
know in this Budget we are bidding good-
bye to this Expenditure tax.

In this connection I want to inform you

that during this Plan period we have
planned our resources successfully. Not
only that; according to the mid-term

appraisal that was placed before this Hous:
two years back in 1963-64, we find, it
says:

“On this basis (that is, on the basis
of taxation imposed by then) the agre-
.gate yield over the Plan period from
the taxation measures introduced so far
at the Centre may come to a little over
Rs. 1900 crores.”

But the Third Five Year Plan target of
additional taxation for the entire period of
the Plan was enly Rs, 1,100 crores. So you
will see that whatever target we fixed for
five years of the Plan was achieved not
only in three years but it was in excess by
Rs. 800 crores and during the rest of the
two years also we have imposed pew taxes.
I do not know what will be the result
of all this but definitely it is beyond
Rs. 2,000 crores. In the same Report in
para. 14, speaking about the revenues of
the Union Government and also of the
States it is saud :

“Taking both the Centre and the
States together the measures of addi-
tional taxation undertaken so far would
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yield over the Plan period roughly
Rs., 2,400 crores, about Rs. 700 crores
more than the target.”

So we know when this Third Five Year
Plan was formulated whatever targets we
fixed for additional taxation we surpassed
them both in the States and at the Cenre
by so many crores of rupees even within
three years.

Now, what has been the result of our
investments of this money in the various sec-
torg of the economy, in agriculture, in indus-
try, both in the private and public sector ? 1
shall come to production targets a little
later. In this connection I want to say
that all this has had a bad impact upon
the whole economy. The prices have
been sky-rocketing. In the words of Shri
V. T. Dehejia, Chairman of the State Bank
of India—who said in Bombay on April
28, 1966 :

“One major failure of th: Five Year
Plans had been the failure to check
riging prices. Stabilising the price line,
if not effecting reduction in the high
prices, has to be one of the cardinal
objectives of present economic policies.”

He further added:

“During the Third Plan. wholesale
prices had risen by nearly 38 per cent
and foodgrain prices by nearly S0 per
cent. The main cause of this disturbing
price situation was that we overshot the
target of money supply at a time when

we failed to reach the target in the in- |

crease in real production.”

And according to him daring the year
ending March 1966 the money supply in
the country increased by Rs, 400 crores.

Sir, again quoting official figures I may
inform you that during a decade of plan-
ping—during the Second and the Third
Five Ycar Plans—the general price rise was
80 per cent out of which the food prices
registe-ed a rise of 86 per cent. During
the Second Plan alone the price index
went up by 35 per cent which again rose
by 32 per cent in the Third Plan. Taking
the 1952-53 as the base year in the last
year of the First Plan, that is 1955-56 the
index number was 92 3. During this First
Plan period only we planned properly as
there was a stability in prices. In the last
year of the Second Plan, that is, 1960-61
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the index number had gone up to 124.8
and in the last year of the Third Plan,

that is, 1965-66 it has gone up to 165.

Now, on the production front, we all
know what our achievement in agriculture
thas been. I need not dilate much on this
' because I have very liitle time at my dis-
posal but everybody knows that so far as
agriculture is concerned we have landed
ourselves in conditions of famine and
scarcity. 1n the industrial sector also we
have been giving so much latitude to the
private capital and though we have set up
some public sector industries also, our
achievement has been very poor. We
have declining production in the indvstria
sector. The index number of industrial
production for January-March 1966 is
lower than the previous quarter’s index of
183.4, while the index in January-March
1965 stood at 186-1, that is, within one
year we have been going down even in the
industrial sector. The overall rate of in-
dustrial growth, during the first three
quarters of 1965-66, works out to 5 per
cent only, compared to 7 per cent in the
corresponding period of 1964-65. Judging
from the trends in the last quarter of 1965-
66, the growth rate is lower than 5 per
cent, though we have always estimated for
a growth rate of 9 to 11 per cent. In
this connection, I want to point out a few
facts, This Government has no moral
right, in the circumstances, when the stand-
ard of living of the common man is being
eroded daijly, to impose more taxes on the
common man, unless they take some posi-
tive steps to find the resources through
other means. I want to give a few con-
crete suggestions to the Finance Minister.
As you know, when the war of indepen-
dence took place in America, the only
slogan of the Americans against the Briti-
shers was, no taxation without representa-
tion, Here, in a different context, T want
to say that this Government has no right
to impose new taxes on the common man
as long as they do not know how to hus-
band the large resources that they have
accumulated. In this connection, T want
to say that eight major steps should be
.taken if you want to find resources in
ithis country to develop the backward
economy and among the eight suggestions
T would place imposition of new taxes as
the eighth one, not the first or second or
even the seventh. In the first place, I
want to say that we should avoid, as far
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as possible, wastage in expenditure, I
need not go into the details. The Public
Account Committee’s Reports of Parliament
and also of State Legislatures, clearly in-
dicate how we are extcnding, how wastage
of a colossal nature is taking place every-
where.

The second suggestion I want to make
is, avoid corruption, eliminate corruption
in the administration. You know how
through this process a huge amount of
money that we collect from the poor people
is bei g wasted and it is going into the
pockets of some people, which is again a
pressure on inflation in this country.

R

My third suggestion is that we must
do our best to see that the taxes that are
being imposed are colleced, that taxes are
not evaded by the big business houses of
this country. In this connection I may say
that Prof. Kaldor might have proved in-
correct when in 1952-53 he estimated that
tax evasion in this country in that year was
abrut Rs. 200 crores or Rs. 300 crores, or
he might be correct. There may be some
difference of opinion about it, but it is a
fact a huge amount of monesy as tax is
being evaded and the State exchequer is
not getting the bepefit that it should out
of the present taxation measures that have
been imposed in this country.

The fourth suggestion is that the arrears
outstinding against big businessmen in this
country are very huge. I need not go
into the details. Take the case of income-
tax. Take the revenue of every State, I
know that in my own State a huge
amount of money is pending as arrears
against the politicians of that State who
are running industries, who are running
mines. I have no time to go into thewe
This is another step that should be taken.

Then, fifthly, I, want to speak about un-
accourted money, I do not want to speak
about the amount that js moving under-
ground in this country. Three or four yeats
back there was a serious attempt to un-
earth the unaccounted money that was left
behind even in the vaults of the various
houses of this country, but I am sorry to
say that after our new Finance Ministar
has come, after the new Finance Minister
has taken up this portfolio, this policy has
undergone a complete shift. T can state
here that during the last week the Finance
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‘ Minister went to Bombay and addressed
the industrialists of that city, He cate
gorically said things which clearly exposed
the shift in the policy of the Government
He does not believe in these searches and
these raids. He believes in the Sarvodaya
spirit, in the Sadachar spirit among the
capitalists, so that there will be a volun-
tary disclosure of their unaccounted money.
So, whatever steps were being attempted
three or four years ago, when Mr, T.T.K.
was the Finance Minister, that policy has
been given the go-by.

Then, the sixth suggestion I want to
make is: stick to time-bound, money-
bound estimatzs. I do not want to go inlo
details. You know how the estimates are
prepared, how they are revisad. The cost
goes up by four hundred times, five
hundred times or six hundred times. You
take many of the big projects in India.
By staggering these projects for a Jonger
period, the State exchequer is made to
spend huge sums of money on these pro-
jects.

The seventh suggestion I want to make
is curtailment of expenditure on non-deve-
lopmental projects. If you scan the
Fipance Commission’s Report, if you scan
the Reports of the Public Accounts Com-
mittze, you will find that the pon-develop-
i msntal exvenditure is also going up in
| geometrical progression. So, I say that
unless all these seven steps are rigidly
followed, this Government has no right to
impose any new taxes,

With a few words I want to finish.
this connection some people might
that in the rural sector there is more
money and it should be mopped up. 1
hold a different view on this. I still hold
that in the rural sector not only there is
not enough money, but in the rural sector
the people are asked to pay much more
than in the urban sector for purchase of
essential Corsumer goods. 'This fact is
not taken into account, This is what the
old Taxation Enquiry Commission has said
in its Report :

In
83y

“The enquiry indicates that, although
the level of urban taxation on the whole
is higher at all income stages as com-
pared to the rural, the disparity is not
quite as great in the middle and lower
ranges of income as is often believed.
Considering the higher average income
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within any given income group in the
urban area than in the rural area, the
difference in tax incidence in groups up
to Rs. 300 is not appreciable. Urban
indirect taxation is a little more pro-
gressive than rural taxation, and, whon
land revenue and income-tax are added,
would be decidedly more so, but only in
the group with expenditures over Rs.
300 a month, Apart from any general
scope for stepping up tax incidence in
urban areas, there appears to be greater
room for increased tavation of higher,
rural incomes. if the couniry is to have
a more satisfactory picture of incidence.”

For those in the middle or lower classes
in the rural sector there is absolutely no
relief. Whatever measurzs the Government
are taking. they are only hitting the entir:
rural sector and the common man is hard
hit in the process.

In the end, I want to say that the Con-
gress Party is wedded to socialism, but it
cohabits with capitalism and thereby it
commits the crime of political bigamy.
Unless they forsake such a criminal policy,
not only the Indian economy which is in
doldrums will collapse, but also Indian
democracy will give place to a system
which we all abhor.

Thank you.

A g w8 (WErae)
IUGWTERET AEIST, T TS & I St
wreAg fae <@t @y § S & gude
FET § 1 wRAw @ F AR § g9
fagia ok o # enody aar =rea’ §
fF s AT w@ES @ g iR
AT g aiwer FAT § o} afas
qe F o ag fraer qiws gom § o
ag S a1 g1 T § 98 quISarar gHT
Y AT AT AL F ST AT G | AR
| 7 a7 999 919 & |

g 22 faw o nifeeaw & g
HHTST Goll, 919 gH A dTeq & W
Y AT FTATIST S M | TR
AT # SAFTA, AT STFT, ¥ &Y T
¢ ok = o anfas seeam & &=t
"1 qgaT FI GEATEAT g | 6 qreE-

aft § g 1@ wrEAg faw o @
EUECH]

1950 o TF S AT ATfa® 18
g% ag faw 1 wiqwa a7 599 9 & 41,
T 1950 o ¥ AT TF g2 T AT
% 3 A 4 wiqwa g T8 g, Sa* 9rd-
T GO AF-EAT W §E oK Sad-
e S 9g T 9iay a7 onia® 91
AGT @ ¢ SNX THifad ghw A
gaadig gysr & qardr # g1
T 3 F 915 § g6 arfEwaE & 9
AT HEA T97 SR T q9 A &
|9 g Far g9 | fawE
aey Sawede iR grew aey fewa
& wfggeiaq ower faddr €9 &
il 1 Tweat fagg ST & 1 9 TE-
afw & g# wreg faw der =nfed &
S UF T I AT QI I GFE FAT
qedl & OEY & gxad g @&
FT FT TET & |

TH ATed &1 W g fF oy et
q7% g8 QIR I A S g AT Q|
g 5@ A § | @ Jwar g o e
st ST 1 @ & o T arferh-
TRTE R E | 7 W &) @ 8 AR
's’H%m’?fr'qgrﬁﬂfwarﬁfr?r%ﬁug
aqr fear & 3w § SOmEd &R
mﬁaﬁr FY S ©F ARG g T
8, o3 AN ¥ g §, A oot ¥
T T gg e SATET ¥ SAIET AT 9H
Wr &1 They control and try to
control prodvction, raw material
and employment and also want to
contro], and to some extent they are
successfil, d'stribition and price,
which is most important to note.

THH qI-gT FGET Wl I Y
2§, o7% g A 21 § R S I®
ST =T, ST U
€T 31T 9 ST O ATg 99T a9 W
F T AT T I3 GO g, 98 I
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A ¥ ad L aHY § A g6 fad
gafaal # avare g9 g & Sy
g1 A qR gEs § 9y § T
9T UF § S g S a0 K q@
& ¥ AW &, I A
9gT ALY IR | ¥g w9 W afk-
feafa & o s gmeaT o ed famaRar
aifgd | ome & S gshafa 9 €
% o = fama ar f53wm <3
™ § F ag @ Ay g oo
Firsily, dividends upto 10 per
cent have been exempted from the
dividend tax. Secondly, the tax on
bonus shares has been abolished.
Thirdly, the capital gains tax on the
ghares is now payable only in the
event of realisation through sales.
Fourthly, the surtax has been re-
duced by 5 per cent to 35 per cent
Fifihly, the development rebate has
becen extended to tea, newsprint
and printing machinery. Sixthly,
the exemption limit for annuity de-
posit has been raised from Rs.
15,000 to Rs. 25,000 Seventhly, ex-
penditure tax has been abolished.
Eighthly, concessions are given in g'ft
tax. I ¥ AR ofafa ot FRErER
FTH! ST F Foeem @ & T e &%
WE) W WY W #Y 98 H9T
AT & 5 for e ¥ gluftex #Y aamn
orfe 2§ T R AR T
freame & ama &, fead oo & 98
A GHA g1 G, T AF &7, T &7
HAATT B &, TAHT ©F &7 a5 2, TF
T WY, A% ZAHT SATET FG § AR
qg: frwama # four gan S gar &,
q 9 e €1FT g1 S, 7 S Afasy §
qg #9 g I | ThAd @R ¥ @
&9 @9 FTFAT S 9 T8 SaqTT J1gd
& &5 gal, v@, T, afiw AR A T
feemar S =fgd ) e WY & Y
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fr Fmd Tt oy &1 fu-fre e
FY q¢r &, T9F § ¥ F AT TF %,
I Y ¥ X R A s F A aF
T At F wgfaa # awgr ¥ gt
F A9 o% foed 5 T 1 a<r S@
& T2 AN FTRET TS Y, A TG
aF & S AT S U aay § S ey
F I 93 § A Aw @ g g fF
AT WY 5 TG | TR AT F AT H
@] g agd A A g ! Aad,
59 gglt #1% faeamar g @R ag agd
2T 2 i TeEeide 9o AR 30 '
AT AT & T ATH g § q9 &l
AR fov # amG w9 gy §, awfaAd
fir ars T UE AW FT AW & at ag
qre ST §Y ST R 4§t aqrarn Sar
2 & am s g i afe v A
farr & uHaw § 98 9 A @ AT &
Oy WS TgAT & | AT ESF G Qv
qiET fF ST FAd 98 Wi g S fF
Frl I¥W AN & g Ay @R Ay
qedl § 98 & A 9IS S § iR e
THIH § AW AT g 1 Hiad ToEy &
e st gfma g @

Toeg Y 99 Y & qd gme
TEAT ATRAT § | 9IS F g oAk
F il &1 g e &S QT Agh
aarT § 6T s Fo=s & aR § it O
TqANE TG FT TGl &1 I3 AN F
fot 3o 7 3o s ey F T
AT ATEAr § SR famdy A =gy
g B =9 ¥ 79 9% 3o & fA9 5id)-
e Lo T A IAH] 41 a1 & AfFA
g I Gl a¥ § 1 AT g W
wdi wwd A Y v o A
FARSNITFTE a2 &1 &
qre g3 s Yowe ueifade £
gfese § ok & F@a g f fosY #fs-
aTs I W@ & g & oY F e g e
stgi-stgt T feutadw §, 9e us -
a1 fearee Y § o1 WAy Y €, g



903 Finance {10 MAY

&9 §oed ¥ ford 9 § 79 ug gfagr at
& &y =nfed

ST TeTey St far s § sa
AR |+ g© FgAr A {1 9 T
fawrer giFe &, g & Y 5w Y
TGl TS T @I g B ARt ]
- FEAT § IR agi FRTaT FRg F%
& for fFeY &7 17 To o5 T AT I
29§ 9 ¥ 989 & fuw 9ee 91
Ia7 20 TF fwET gt foor, sy
IqF g9 § 34 § SUN T TGV A L
g STEr g AT T qear &1 Ay
AET IS g § Ig F G
qgH 1 TITAS FT FTH! q&F €29 TIH
TR | AT 9897 AR F9 ¥ 9 F7F,
¥a, 18, M=l e, &, 9, s,
JTSIA, SHT GTH AT TEL qg4 & UFAT
fed adf at Na-ar9 Fi57 &7 A
%1 a1 7 A7 qaman f afuftst w
Arsq fraraTg Y Saran a1 391 & S
&7 GHF AT AT wAT & 1 BB H TFR
AT TE HAE ST AT G TG
2 st FTTETAaTd S ag g |

FREMETA § W BIE FIAMAEIT
1T q3 FICEAT q O g J097 § 1
&% 92t OF AT By qifag & qX A
fear qr 1 wa wifaq & faa o @wil §
1963 $o FY JATS § TT F@MT
AT AT, 1963 S0 3 Tgy &Y fqFTaAT
a7 3% g srreT anvfy ey s § e
CFATET §9ET S Ford SuraT gt S,
ST T g3 ¥ § T foaw Fy gl
forar g1 i § 39 FR@AI ¥ fad a8
Faq A ¢ AY 37 A% Iw & /7 Eag
HAT 1 I, TFT ATAT § &Y IET M
Hfad Ffrg ol X g9 a8 § a9
AT &Y T g AT3EE ] qFT g1 AT
¥, qF & gam F1 ST w0 a0Ey
o AfrT T AT S I & AT STHT
1S BT g 1 W FS Y gy
g It 3@ saFr qifadr g, S IS
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HIIHT ST g1 g T8 &1 TGAT qigd
I g0 (G- aqa v § F9
afewa @ & faa gy 81 safea &
faady st g 5 wa wifg & 90 &
ar @ W @17 T 7§ ey |
IT-TATEAF WEIEH, SIAST  WTAH)
& STRT @ F F¥ 93 i A w9 439
g faeard 3 1 fiood 4% & Az orqa
F TITAT HIAT FQT § AT 797
FIT 7T & qIT 9T 909 FIB qaT
AT wEAT §, wexw N food 3% ¥ 3@
FA1 ST g | A 9 WO Fear gaq
fyaq arelt a1q S A8 8, 9 TR §
SAET &9 g & al G w1 A
g1 ggaar § gafad feaee s w1
3 w7A % fag gH SaaTeT § Sarer ¥
St & 99 9T AF aTET 91z 9’
g9 1 4fg F7 F7 T N qrI@FA
T & ar fadaor ot 3¢ amd § #k
freiaw & aR # 7 ‘& Farr FEd
g 1 Fah aanet R @l & FeqreT F AR
# fagaor w@q & 9 WIa3T qEF g,
fareh St @ T HX ug T T I
I ZAAT &Y 1T, S T ZIAT BT,
g %1 T G0, ag TAW & FTAT TG
ERTT FHIF 99 TF AT T AqhIAS
ed §, oY @R 4 § 91 5 aeaEi §
Far §id & s w1k 7 fadavr 78 am
& T T 395 TS BIFE TG T )
3 p.M.
&l gar I A Fgeror @ =il
ygamw fadaw & & T19 |y
AfFd | a@Fe T @I g9F At
= go famg & faaa awg & &9
q¢ & %A get ot @ | 9w e @
FAT 100 T0GT 7 AT Aoy SaF TG
g & @R T I I1 faqr a9 & w9
FRGI TZIITT T8 1 TN 798 5g
2 6 FRIhTAE ¥ AT g1 ° #1959
FTo faar g X T g am 7S94
FEI AT AR gmag F o fag
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(st qTETE W8]
BT IS § | TFAAE T AL F 747 F<
W A 7B AGA TE & 1 G F
AT I FEIA TAT § ATME T AW
FY SrF T 9 AT fae |a ) afwa
gy Hag Ay v ag e et
19 g Y FA7 BT IAT § A1 WA A
AT 5§ FMIGY Ty R ®
I GLHTT FT T AT AT T & 3G
T 9% & FS1T geT g qa ¥ Iga qm
qg T § | U GLHIC & g9 W gAH
fefesmm orafR ag dw aw U g @
a1, AT orF gqaT feegiega wo &io
dro aral & g § § 9% ¥ SArRT A6
AT Y 98 T AL BT W § | TAE B
qME S T q<E B "G o7 Sy 6 39
FT =6 7% & feFoEm s @r Y, at
fincgoe o o aATAl &I g FTH 74T
fea T, THE | A€ AT & ) SHHT I
FHIAGHAE A FAT AT AL )
gqa AT &1 A OF 1§ 39 dau
] R FgAr 1A g o o A & &
A § S wiv 32 faaT gar & Saer
A A EATE | 9 A & U Ry
& qre feaq § 1 U< U Wi §
IET g9 FH g1 AT § A IAH!
THESI OF & FIX GEA T @HFT WY
die frar A fasar S1ar 8 | R W
3 T gy & forelt w1 AT A fafear e
%7 37 foyr )} 79 S« agqarT % gaAr
STE 9T ST S AT § T, qX Aie
& STV T ST A9 AT § A8 TEAFAE |
€9 axg ¥ I 9% ug T 99y fF oy
Fq e St § fadr ag 19 S ?
GF a9 &7, FIEFEL T, Az
M AT wEee ;WP AW A FAr A
2 fr & qTel w1 O &0 w1 S
TR ¥ 0F F Afgd wifF o
St &feeT gl § a8 Ta97 @ gt &
fir SUH 4 FB TFO WrHe age fawer
& ST ¥ 1 S T8 g¥ & 9w §

% FE F GFFT 7 g Far ar, |
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ST a<e & G Ta gag o G afed
arfe v & qTgx e #7 %15 eXA
g1 SfFT § wgar =mear § 5 A
FFIE @ 91T &7 a9 A ET ey
AT AR & AT F FURT 4 SATRT HEIT
IBTT &F FIAT FW@ & AL TN TG Y
ST &7 & USie g g 9 SfY wgy wifier
FW ¢ gafar A fMAem ag g i
gw afsdt® §9e § T FHI &1 SART ¥
SAET AT AMEA | A gH WTRAE
#9233 gral 7 ST gF 3 T O IE
FST el g1 Ay | gafa § S g
fF TENUT TU A T STET €41 T |

99 & oS Frw & A A TG
TMEAT § | TS R AFA qg FEr A1
@1 & 4 e Fwgia 1 ger feur s
Irfed 1 i ger fear s =nfed ?
HifF AT T80 Ay &1 Afww {
At #F v ¥ Foerar Sl g F
W Aiee FEI FINAT G A §
afed ST aTad) s WA HTFH FW@ &
T 4 3z 9eq § fr ag wies Fa g
S & WO gaar agar g
SR & a7 F5.a61 § W OF
VAT GAT A&} TOT gl § FAI1F I
qre Gar &Y AgY grar 1 foas o |w
FT W4T 21T § 98 ST gd0gar § aR
Fgar ¢ & oitw & fog a7 w@ g
ATTHT HIEH FAT f FThr AT S|
F ey S T § G T SR 98 7
R g F SRET gger w77 9 afEw
arer arg fearer MR- & Y < & Al
SHY I ¥ §F A T TS I 1A Y
I @ Ay R g S SaT
afgerar Big &1 | gAY ¥ FEaT A’
g f el Y oirT & <t ag Fgr onav @
f g wies F81@ #1 7@ =R €
foegw o5 o €)1 oha ar fad 14
HTE A T FIT ST &Y THT &Y T 9%
FREGH A STt & 1 g|f g7
NeS FEIA FI G FAT 751 AGH |
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q gl g s ¥ ggl ff gar
W % sefeafae e A WER
W I § AT @OTHT G &
FTEAIAS @ 9% § 39 ) Afww &
ag FEAT AR & [ TF a< HV S A
Fgl O E! & 9€ e FE1q HET #
f@ars § 1 oS g9 <@y g fo sraardl
# U wites F1 wia ferar ger sman & e
HTST SIAT A1 & AT § | T TR 7w
q IeE 9 FSId T gl § ¥ f6T ag
WTT FE Y W g0 & AT G Te-
feafeee fra awg & gre@ua 9T 9T
HIT ARFTCHT R &, AH 39 AFWL L
TF GEFT FT GWTIIET 4T 14T & ST 59
TFICE —

et faer fad a=efq

LY T ATTII UG |
TqFT Aawa 4g ga fF et Amar
faam fawr &t § Saem &Y faer 3y &
AR 9% OF agd &1 oe=d & a9 ¢
¥ T fodt woww & gaT F €
gafee & a3 F5 TR § fF 3 o
qeT g 3 f5 wrefgafase < ag e
g v gw wvar Sde®T FeETEd S
H G & G, a1 99 q&G9T T
SAH WAY FT T GIATE A &0 | Tg) avg
% 5 I 39 I 1 M FHIT FY
@ § @f sAFwAT WY S 9 9T §
a8 TTHTT BT ATAMT & QT AT & €T H
z § 1 gafag g a1 gAaEs -
T @M § qrawE @A FTigd &
TS FEIT BT FEAT & qry v fawar
ST Fifgd FIF T 40, 60 To AXY
FT AFAT QIFL GHIT FT GAT AT
AT & | & F\ TEHE T JTH F
FY Fifrw FT R & 7

Tes FEd ST H AT e/
fear o & FF g St Y A9 Fax)
¥ €T § aAT AT GHAT §, AT Yhawr
N 98 T F ) IF qEg ¥ A
R AW 7% Fqqd a7 @ § | gEfAw
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i gwe § fAdwT wom wwed §
fF 3% et oifeslt o= @&l & @
FUA FET I HIT 0F g afawy
FT AT AR | X FT AGHT
oy Ty 9T gEeHT Ay Ffed |
59 UF HF F1 F99 T {1 § a1 swR
TEATR & QIT R FAT IeT | S
TIVHTT & S7% ST THATE 14T oY ag ar
g 97 § o s & arwr ffafaue
g F% § ST ST AT & 4 § s
eI GTHTT UEt 7eE FT G E | T
TH qIE F AR T JT 7S FT E E 98
weT 98 6 WEIY & a1g faerdt § i gw
IAHT qGT =T TG & FT T §F /T
A FTH G g A TG | AfFT 77
T ZRqfedee T FTH H=BT AT & g
g T & 31T R g9 SUR!I g A §
ar ag o 1€ gurr 4EF & 1 safg &
famat FT § AT TR § 9 Fgr
s fF ST AeT & AU S aa feur
STAT @ JUET STeal ¥ A @AW @y
st ax @9 frar Srar 91fgd | § @R
F1 qAWTT FTEd! § % afiq s ag
T AEREr g AR A g an sefana
o =EAr &1 safay A qeFR
g ag fadt § fi 9 s T *1 2w
# W& ¥ ATy AW R )

AT § NEAT YT 7 fow Sermy
o feat T § 99 AR 7§ FE
ATEAT § 1 TR A T I F¥ 75
q%g FT @ faar gar & | ager =Y
FT WY HTH! | & T Fa sy a7 7 s
gy fam ufq feq agd & 99 19 § ol
ATETRON TR 3 F1AT a1 @4IE 94 g |
74t 98 A # ug Fgar wre’ g i faer-
forer 12 %7 I & FIET & AT AT
R 100 99 25 T9F FI faear 1
st faerfaq 12 @@t ) ST & Suw
100 919 & U g9 200 o AT g=aT
2| gafe & #g ot &1 9IRAY
g f s 7 s T & €7 el At
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[iwar arvETs |r3]
&0 24T §, TR I I TEHT FT HIS
Y fadaw w8} § 91 T SwaTr § wAA
WAV E ST & FLHTe T WY e
A g ! gafag axwE & fraga
w1 WA § R ¥ 3w awg & sl
& FFTH fA%Aw 7@ AT 59 aF 98
frdaor agf <@ qaaw &5 GEAT
AT FT AT g GHAT g | sHa o
az S& g fF g aedl & g7 i
q feadaor 3
{THE DEPUTY CHAIRMAN IN THE CHAIR]
38F A1 &1 4 gg o fa3gw s
gy g fi5 g fadam & are & drl &t
farferq s arfygd ST saa I A far
Y AT AT 3 | T IF fAgani F
IR F g AW FT TG FAATAT GF TF
& Tq FW § FTHAT AG G IFS &
A 7 T FIAIT & G | 59 q1H §Y
1T 3% IR A g4 uF Y arfaey @A r
Ffgd AT ITEN g7 39 FHAE]T grfaer
T GHY £ | AIT qF FrAT FT AT
fear safeg & susy geaare 3T g

SHRI M. J, J. MOIDEEN (Madras) :
Madam Deputy Chairman, I support the
Finance Bill. On the other day when 1
spoke on the Budget, I could not men-
tion about onme of the services which is
also badly treated as the Educational
Service, and this Service is the Medical
Service. In India the pay of doctors in
Government hospitals is rather very low
when compared to other countries. That
is why we find sometimes that peopls,
technical people like doctors or engineers.
try to scttle down in foreign countries and
also try to migrate. Of course, sometimes
their passports are not very easily obtain-
able. Even so, they try just to get out of
the couniry. I think their service condi-
tion should be gone into and should be
bettered so that they can concentrate more
on their services than their worries at home.

-
e

Cy

There is another small thing that as far
as Delhi is concerned, I understand that in
the CHS dispensaries the staff who are
working there have to come from long
distances, as they have got to attend the
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dispensaries in the morning and in the
evening. And they have to cycle about 50
miles or so in a day. That is rather a
very hard thing. If the Government can
provide some housing facilities for them
pearer their dispensaries, not only can they
be more efficient but they can also be avail-
able for emergencies during the nights. I
just wanted to mention that.

While the Leader of the Opposition was
speaking, he was referring to the high
increases in the Budget in the successive
years. He quoted for the last four or five
years. Of course, there has been increase.
But | wish he had mentioned the amount
which has increased on account of new
taxation or enhancemsnt of taxation. I
think the bulk of increase is not by en-
hancement of taxes or by new taxes, but
by the existing taxes. I think that is a very
healthy condition. That shows how the
economic progress of the country is going
on. Of course, in a welfare country, in a
developing country you need progressively
increased budget figures, and when the
economy develops, the revenues also in-
crease accordingly.

Madam, I am rathcr disappointed to find
in press reports that there is a proposal
for retrenchment in Government services,
particularly in the States and in the Central
Government services they want to retrench
the N.G.Os up to 74 per cent. On the
face of it it may be a small number, but
they beiny an important section of the
lower middle class, I think it will disrupt,
to some extent, the society and the economy
of the country also. When some retrench-
ment is effected. they have to change their
habits of life which they have already
established on account of their employ-
ments. Sometimes they may have to with-
draw their children from schools, and do
some such things. I wish, instead of
thinking of retrenchment, necessary funds
are found both at the Centre and in the
States for ths purpose. Well, retrenchment
is a short cut. But that does not augur
well in a developing economy. I can cile
an instance which comes to my mind just
now. In the year 1929 there was a chain
of bank crashes in America, and the effect
of it was that not only the American eco-
nomy got shattered but it affected economiz
conditions all over the world. I think in
1931 or so, the price level reached its
bottom throvghout the world and when
there was the Presidential election in 1931
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very few people came forward to shoulder (1o our rescue. It is just a case of mautual
the responsibility of President. Of course, ! assistance, onc gation helping the other,
Mr. Roosevelt took courage and accepted ' just like friends helping one another in
the Presidentship, and the first thing that . their times of nced. And aids are not just
he did was to introduce what was known 'taken for nothing. We do want to repay
as the “New Doeul”. He asked everybody to ) them. Our people have got the will to
do something. He exhorted them to des roy 'repay. As long as this will of repayment
some forests, make roads and construct is there, the will to work is there, there
dams. He wanted them to do something Ixs nothing wrong in taking aids. ?erhaps
He asked them to  demolish individual | they would not have been needed if some
living houses also even though they were  of our Plans had been properly formulated.
in a satisfactory condition and were vseful. . That is a different thing. But, as such,
He asked them to rebuild new houses. obtaining wds is not anything bad in it-

Madam, construction and building is
great industry in itself. It gives cmploy—
ment to millions of people. As long as th
money is spent within  the country, it
should not be considered as expenditure.
It is only a healthy circulation. It
digtribution of wealth amongst the people.
In this way the American economy ‘was !
rescued by President Roosevelt.

As for financing the schemes, he said if
he |

the people were not able to finance,
would finance them. Loans were obtained
internal and external, and overseas deben-
tures also were floated. Therefore, foreign
debentures or loans are not as bad as jt
has ben portrayed. Sometimes such things
are necessary. If President Roosevelt had
not done it at that time, perhaps the
American economy might have been worse
than that of some of the backward coun-
tries, today. Now America occupies a very
unique position.

Sometimes we hear hackneyed slogans
and phrases, namely, we are so much
dependent upon foreign aids and that we
go about with begging bowls. Well, as
far as foreign aids are concerned, ¥ think
there is not much wrong in them. T re-
member, Madam, that during the World
Wars I and I, the Indian resources of
men and material played a great part in
the conduct of the Wars. But for the

resources from India, T think the trend of

the Wars would have bzen somewhat
different. I can say that if the Western |
democracies and the U.S.SR. are enjoying ;
some good positious today, it is on account
of the Indian aid of men and materials

which was given to them, and that too in;

abundance, without any thought of return
or benefit. So when India wants to deve-
lop, it is only fair that such countries

is

, course, it is not possibie,

a self. It is done by almost every country.
:Even the great Western democracies have
+done it. Tt is necessary to preserve demo-
lcracy in India, which is absolutely neces-
,sary for the progress of the world and
also for the prouress of all freedom loving
| peoples.

{
} Sometimes 1t 15 said that India 15 being
‘sold out. How can it be sold out? It is
not possible. The Minister, the other day,
was saying thut it is not possible. Of
Sometimes  the
phrase “begging bowls” is used. Well, it
is not taking round a begging bowl, but it
is just taking aid. That is all. Of course,
iif our ecoromic pclicies had been propery
formulated, we need not have gone in for
so much of these things. If only sufficient
encouragement was given to agriculture—
I do not say it was denied but it was not
Aglven that much of attention as was given
|(o industijal evelopment—we could have
produced our own food. Well, I do mot
find fault with the Government because it
"has been proved that the industrial deve-
‘lopment which was given so much of im-
| portance has served us so well during the
emergency against China and Pakistan.
At that timez we were able to produce most
of our Lght armaments and other things
in the country itself. Anyhow, if there
had been proper encouragement fer agri-
'cultural production, T do not think we
would have bzen so short of foodgrains
Iaﬂso India has always been having a
deficit in foodgrains up to 7, 8 or 9 per
cent That was the condition even in the
‘pre~War days. There is nothing new about
{it. But at that time we had alwayy
favourable trade balances. Now unforiu-
'nataly we are not having them. If Y re-
member correcily, we used to export goods
worth about Rs. 250 or Rs. 300 crores and

which have benefited by India should come ' the imports were only about Rs. 150 crores

5IRS/66 -4
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or so worth of goods. If the same quantum
had been maintained, we could have earned
about Rs. 1,200 or Rs. 1,500 crores of
foreign exchange every year, but we ar:
not doing it. That is because our agricul-
tural programmes were not given that
importance which they deserved and on
the top of it export and import controls
have done great harm to our production.
Of course, in the days of War it was all
right, because they are considered as war
evils and sometimes a curse. But afier
that there was no nesd for having such
controls. Exports and imports could have
been rogulated better by fiscal policies
rather than by relying on controls. Con-
trols do not always react quickly to the
needs of the marke's and also for internal
purposes and becausz of these conirols
we have lost many markets and that has
greatly affected our foreign exchange
earnings. That is why we have to go in
for loans, aids and all that sort of things
We have also to depend more and more
on food imports, more than what we
used to do on former occasions.

I may be permitted to say, Madam,
that since independence our production of
cereals has nearly doubled but still they
are not sufficient. It is not only the
growing population in India which re res-
ponsible but it is also the increase in
per capita consumption which is respon-
sible for this shortage., Before the War,
the per capita consumption was only about
12 ounces or so; now it is more than 20
ouncss. Production can be increased only
if it is made worth while for the farmer
to produce more. Price controls and dis-
tribution controls will on the other hand
affect the production.

In a country like India where the in-
crease in demand for food is two-pronged
it is absolutely necessary that food produc-
tion is subsidised. The Food Corporation
has come into existence. It can be better
used for subsidising the food production
Indirectly. The Food Corporation can buy
paddy or wheat at somewhat higher prices
than those ruling in the market and sell
rice or flour—in some different forms—at
a cheaper price. In that way food pro-
duction can be subsidised and afl the food
distribution would also come under Gov-
ernment control but on a voluntary basis,
not on a compulsory basis, What we find

[RAJYA SABHA]
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is that production is going down. Of course
this year drought is responsible but last
time also when there was rat'oning there
were drought conditions. Rationing was
abolished in 1951. The condition then was
considered to be the worst. But immedia-
tely after rationing was abolished the
situation improved and immediately it ba-
come all right. This time, in the last quarter
of 1964 we had bumper crops and our
production was nearly as much as our tar-
get. Our production in that year was
about 88 million tons while the target
was only 89 million tons. It was
that time that the price
control was thought of. I do not know
why it was done. That has really hampered
our production, I think we have to again
go into that question and also the ques-
tion of controls on exports and imports.
About gold control, Madam, many have
said so mapy things. I do not want to
say much, The only thing I want to say
is that at that time when gold control was
brought in, I wrote to Shri Morarji Desai
that it would not serve the purpose for
which it was brought, i.e. to unearth the
hidden gold and also to stop smuggling. I
think the hidden gold did not come out
and smuggling also did not stop. On the
other hand, there is more and more smuggl-
ing because there is a higher premium on
gold nowadays, I think, as many people
say, it should be scraped. (Time bell rings.)

Well, 1 think my time is up. If I have
anything else to say, I shall write to the
Finance Minister. Thank you,

SHRI K. DAMODARAN (Kerala) :
Madam Deputy Chairman, the Finance Bill
which seeks to give effect to the Budget
proposals for 1966-67 cannot be discussed
on the basis of this relief or that relief,
on the basis of this amendment or that
amendment. It cannot be discussed in iso-
lation from the general state of the economy
of our country. Does it lead the country
towards prosperity on the basis of indust-
rialisation, on the basis of the development
of agriculture, education and so on? Or
does it lead to more and more pauperisation
of the people? Does it strengthen the
economy in general or does it weaken it ?
Does it help to build up an independent
economy or does it increase our dependence
on foreign monopoly capital 7 It is claim-
ed that the burden of taxation is distributed
evenly so that the economically weaker
sections may have less of the rigour. It
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is also claimed that it provides incentives to
industrialists so that industrial development
is encouraged. On the one hand it is argued
as Mr. Dharia has said, that more and more
taxation and indirect taxes have becomsz
necessary for the sake of industrialisation,
that without taxation no industrialisation is
possible. At the same time it is argued
that more and more concessions should be
given to the industrialists because otherwise
they will not have any incentive to p-o-
duce. The first assumption is totally
wrong. A look at the increasing and de-
vastating rise in the indirect taxes is enough
to show that the poorer sections of society
and even the middle classes have not bene-
fited from the financial policies of the Gov-
ernment. One must be a very bold man
who can assert that the people have been
benefited. The cost of living has been
steadily increasing. Prices are every day
going up, soaring high, Unemployment is
increasing and the rich are becoming richer
every day and the poor are becoming poorer
and poorer. Everybody is stating such
things. The second assumption is only a
nalf truth. It is true that year after year
all sorts of concessions are given to the |
industrialists, of course, in the name of.
planned development. The present Bill also |
is no exception and the withdrawal of the
Expenditure tax, the provision regarding
bonus shares, the exemptions given in the
Dividend tax etc. are all examples. It is'
argued that such concessions are intended
to encourage the industrialists. According
to the Government taxation for the poor
and concessions for the rich are the steps
for encouraging industrialisation in the
counfry. But in spite of such concessions
and in spite of such heavy taxation on
the poor, industrialisation today has reached
the point of stagnation. That is what we
find and everybody has begun to speak
about it. It is not going up. 1t is stagnant.
After three Five Year Plans the rate of |
growth is lower than that in most of the!
Asian countries, even countries which do'
not speak of socialism. The rate of growth |

I

in India is lower than that in Burma, |
Malaysia, Korea and Australia. It is lower
than even that of Pakistan. The rate of

growth in Pakistan is 4.4 per cent while
that of India is only 3.3 per cent. What
is the basic cause for this stagnation ? The|
basic cause for this stagnation is that al-
though the profits of the industrialists——I
those of the Digger ones—-have

menl
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increased to an 2normous extent and the tax-
ation on the people has also increased to
an enormous extent, the purchasing power
of the people in general, has steadily gone
down. If an industry is to prosper it is
not enough if the industrialist is allowed
to amass more and more profits. It is not
enough if the industrialist is allowed to
invest more and more capital in his industry.
No indusiry can prosper without an ex-
panding market. Capital formation de-
pends on the growing purchasing power
of the people.  Industrialisation and a
growing market, the growth of industries
and the growth of the purchasing power of
the people, these are indivisible, If you
arrest one the other will not succeed. But
the financial policies of this Government hit
at this vital point and in order to solve this
dilemma they are now seeking to find out-
lets in other developing countries by the
export of capital and so on. This is also
bovnd to fail. Of course it is necessary to
cooperate with other countries in their
effort to develop themselves, It is necessary
to help them as far as it is possible for us
to do that. I am not against that sort of
thing. But 1 find that today this has also
come not from our strength but from our
weakness and this is bound to fail because
these developing countries will not allow
us to play with their destinies for any length
of time. This policy of safeguarding the
profits of the individual big capitalists at
the expense of the people, the policy of
giving them more and more concessions at
the expense of the purchasing power of the
people, the policy of heavier and heavier
taxes on the people, they all constitute a
bankrupt policy because it defeats its own
purpose of industrialisation,  ‘This policy
will not help industrialisation. On the
other hand it will lead to the non-utilis-
ation of even the existing capacities of the
industries and that process has already
begun. Many industries today are not able
to utilise their existing capacities, leave
alone expansion and many are thinking of
closing down.  Factories will close down
because factories can exist only if they are
able to sell their products and they will
not be able to sell their products if you
take away money from the pockets of the
people which has to be used for buying
those goods. And so this will not cesult in
the prosperity or industrialisation of the

country, but it will result in the pauperis-
ation of the people.
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My hon. friend Shri Dhana ieferred to
the Report of the Monopolies Commission.
‘that Report s a charge-sheet against the

Government's poliey of encouraging the
rich at the cost of the poor and middle class

| RATY A SABHA |
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snaturally try to change the declared poli-

cies of the country. I do not waat to speak
about the uproar created in the country
by the Government’s policy of allowing
majority shares to the Americans in the
ferulizer fiold. 1t is only a pointer, It

points to the facy that the lodustrial Policy
Resolution is virtually dead. The pressure
from the World Bank and the Agency for
International Development iv steadily  in-
of these 25.661 companies that are there:creasing. | do not way that the Govern-
in the privﬂtc sector, 75 big groups control | ment has complc\ely surrendered to (hf.‘,ll‘
as mapy as 1.536 companies and these 75 | pressure but 'the World ?ank and the aid-
big groups which are controlling these 1,536 Biving countries are putting 5o much pres-
companies have an assest of not less than | SUre for hberahsatnop'o{ Jmports,.decontrol
Rs. 2,606 crotes which happens to be 46! of essential co'm.modnms. devglu'fmon of the
per cent of the total paid-up capital in;rupee and revision of the principles under-
the land. These 75 groups own 46.3 per ! lying the Five Year Plans and so on and
cent of the total paid-up capital or about |so forth, and the Government, step by
half of il.  As much as 40-3 per cent is | Step, is submitting to this pressure. The
with these 75 groups and this is not an | &rowth of the ecomomy of the country
accident. It 15 the policy of the Govern- ' cannot be safeguarded under this policy
ment that hay raised these 75 groups to! The economy 9f the country can be saved
such a commanding height. The Govern-' Dot by stbmitting to pressures but by re-
ment’s financial policy has helped them to , Sisting such pressures by a firm stand to
raise capital. The licensing policy of the'b‘n%d the economy of our couniry on the
Government has favoured these 7§ groups | basis of more and more prosperity of the
by preventing the smaller industrialists | PeOPle, not at the cost of the people, but
from entering the field of large-scale pro-:On the basis pf the' prospent): of the peo'pl'e
duction, and the Government’s export-im- | The alternative will - be disaster, crisis,
port policy has helped these 75 groups by'chaos and anarchy. It is high time that

people in India. It is stated in that Re-
port that 75 big groups of industrialists are
controlling 1,536 companies in our country.
In all there are 25.661 companies and out

creating protected markets for them and the | the Government changes its basic policies
foreign collaborators, of course, have also |
helped them. These 75 groups in collabo- |
ration with the foreign capitalists are today |
controlling the greater part of our economy. ;
They are also trying to control the Govern- [
ment itself. This is how the Directive
Principles of gur Constitution zre being
implemented. This is how the Industrial

Policy Resolution which envisages the pre-[
vention of the growth of private mono- |
polies and the concentration of economic'
power in the hands of a small number of |

individuals is being implemented,

The Government seems to think that
the success of the Five Year Plan depends
not on the people but on the whims and
fancies of these 75 groups and their foreign
collaborators. Some speakers defended aid.
I am not against getting foreign aid. The
question is not whether foreign aid is to
be accepted or not. The question is whe-
ther we have to submit to pressures from
the aid-giving countries. It is being said
that there has been no pressure at all. But
naturally they can use pressure as a weapon
to get more and more concessions. They

Thank you, Madam.

SHRI K. SUNDARAM (Madras) -
Madam Deputy Chairman, the year 1966
had a surprise from Mr. Krishnamachari,
the former Finance Minister who presented
the nation with a gift of his resignation.
The entire commercial, industrial and trad-
ing community welcomed it. Thus a back-
door entrant to the most-coveted portfolio
of the Central Cabinet found &n honour-
able retreat to Tambaram to speculate about
the mysteriovs explosions which are puzzl-
ing the seismographists of that city, There
was yet another surprise sprung by our late
Prime Minister, Shri Lal Bahadur Shastri,
who accepted the resignation without any
hesitation and without giving any time for
specnlation, canvassing or pressturisation.

Shri Lal Bahadur Shastri when he
assumed the Chairmanship of the Planning
Commission said that everything was not
well with the economy of the nation and
he did make a beld attempt to reverse the
adverse trends in our economy. With his
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Jdemise the new Fipance Minister was left the baie necessities of life are being mad:
without the dynamism and courage to work {to pay still higher prices even du:ing. the
for a quick recovery of the country’ eco- |vurrent fiscal year in the x'hupc.of indl-rcct
vomy. l,taxes on essential commodities ltke textiles.
kerosene, diesel, tobacco and sugar. The
shortage of diesel and kerosenc has been
persisting in ‘our country ever since we
found our own oil. The malidy of such
commodities is that they have hcen getting

Coming to the Bill proper, it seems to
have been prepared in haste and most pro-:
bably with the help of the notes left by
the former Finance Minister. Obviously, if
has no relation to the conditions of the|ihe most cruel treatment at th: hunds of
country today. The Finance Minister in|guccessive Ministers. The present Finance
Part A of his Budget Speech has conceded | Minister tactlessly incieased the taxes by
(1) the inadequate performance of the eco-! 5p per cent on kerosene and diesel oil and
nomy, (2) the sluggishness of the capital | he owes an explanation to this House
market, (3) the pressure on the balance | justifying this increase on these (wo com-
of payments and (4) the rise in prices of | modities.

essenti modities. | . :
al commodities ! In spite of the heavy stocks of rugar in

In subsequent paragraphs bz has also the factories the country is artificially starv-
mentioned the remedies for the maladies of ; ed of the supply of sugar which is being
the economy such as ncreasing agricul-| rationed in the country. Is the increased
tural and industrial production, maintaining | tax on sugar conducive to increased produc-

price stability and curbing inflationary pres-

sures in the economy. Having set out the

objectives and goals (0 be achieved, un-
fortunately no attempt has been made to
achieve them. The Finance Minister says—
1 am quoting him :

“First and foremost, the Budget has to
be production-oriented, creating a better
psychological climate with a greater re-
fard to savings and efficiency all round.”

Madam Deputy Chairman, T have exer-
<ised in futility to find in the present Budget
proposals. any provisions or incentives for
imcreased production, 1966 thaving been
anoounced as the Productivity Year by this
Government has been greeted by the textile
labour of Bombay by a 14-day strike, 2
Bombay Bandh, followed by Calcutta
Bandh and Delhi Bandh, then Aur-India
Bandh, then I1.A.C. Bandh, the N.G.O.
Bandh, the Students Bandh, the chronic

Blectricity ‘Bandh and finally water supply‘

Bandh in several cities.

SHRI V. M. CHORDIA : The solution
for all this lies in the Congress Bandh.

SHRI K. SUNDARAM : Who is res-
ponsible for these Bandhs which is but the
symptom of the agitated and frustrated
mind of all sectors of people driven to the
extreme by the countless anti-economic

measures which the Government are adopt- -

ing in thiname of their political ideology ?
The out-r{oded approach persists incessantly
even in tiis Bill. People who are already
harassed {br want of resources to provide

"tion 7

Coming to textile yarn and cloth. the
"excise duty has been increased by about
'37.5 crores of rupees. This is not the first
| time that this commodity is being taxed.
"'For the last several years successive Finance

" Ministers have been taxing this industcy
(right and left on the top of the taxes
i luvied by every other authority in the

* States and in the Centre who has the autho-
rity to levy taxes. For the last s:xx montis
the textile industry has been passing through
very difficult times on account of accumu-
lated stocks, shortage of working funds
iand so many other factors.. Ai a time liac
' this, when they are unable to make both
ends meet, does this extra taxation help
increase production? No. Mill after milt
Las been closing down and in such mills
there are instances where the labour is
coming forward to defer its wages  the
management has offered to forego its re-
‘muneration, but the Govarnment has rc-
fused to forego even a part of its taxation.

'Is it conducive to increased production ?
lDeﬁnitely the Budget is not production-
‘oriented. The blow of additional taxation
‘on cotton yarn is so heavy, Rs. 7.5 crores.
that most of the mills are finding it difficult
even to survive. On a represertation by all
the people concerned with coticn yarn to
the Finance Minister, some relief of Rs. 2.5
crores has been given. but much needs to
be done still.

I am very glad that the Finance Minister
has conceded that the cotton yarn position
is really bad. Can the present Finance
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Minister plead ignorance that the cotton
lint has undergone various taxes by the
time it has arrived in the mill and afterwards
the cotton yarn is taxed ? When it is con-
verted into cloth, it is taxed. The cloth is
taxed when it is bleached. When it is
dyed, it is again taxed. The dye used on
the cloth is taxed. When it is Mercerised
it is taxed and the dyed cloth, when it is
Sanforised, is again taxed and finally when
the cloth is sold there is again the sales tax.
I am sure the Finance Minister knows that
there is something as the law of diminishing
returns. Tax burden in this case has reach-
ed the saturation point and diminishing re-
turns have started already. The result is
that production is suffering. We have high
costs, high prices and low production.

Studying the conditions of the textile
industry as a whole and persecution of this
industry with a vengeance, year after year
by successive Finance Ministers, one has to
conclude that the Government is determin-
ed to strangle the industry as a whol:
and the cotton spinning industry in parti-
cular, which is a major industry of Madras
State, This is the oldest, biggest and orga-
nised industry in the private sector. They
have met the challenge on every front
squarely, both on the home front and export
front, and they have fulfilled the targets
fixed much ahead of the Plans, while every
other industry and the public sector as a
whole has failed miserably. If the hon.
Minister is really interested in increasing
production, he should have suggested excise
remissions for increased production by re-
habilitation and modernisation and help the
industry to get out of its present tight posi-
tion. On the contrary, the industry, which |
has paid ungrudgingly all the excise levies, |
does not get even credit facilities. As for
the treatment whith the industry gets at
the: hands of the excise authorities, it is
nothing short of humiliation, harassment
and contempt, All excisable commodities are
treated as though they are explosives like
gun powder. It is long overdue measure
to recast the outdated excise rules originally
used for gun powder alcohol and narcotics
by the Britishers.

Normally there is a busy season and a
slack season, but now there is a pre-Budget
and a post-Budget season. These are avoid-
able impediments to production, By abo-
lishing the Fxpenditure tax, the tax struc-
ture has been simplified, but the demand
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notices of this simplified structore were pre-
pared on electronic computers in March in
Madras city.

The Minister of Industry very recently
mentioned about the liberalisation of
industrial licences.  Only last year equity
shares dropped by more than 15.8 per cent.
Millions of small shareholders have lost the
value of their shareholdings. In spite of
that there has been a ten per cent inc-
rease on corporates taxes. Now, on this
liberalisation of industrial licensing, I wish
the Industry Minister every success and
good Juck, so that there will be a mushroom
growth of industries and we will have more
vacant seats in the 404 flights of Air-India.
Apart from these taxes, there are seve-o!
crores which the non-tax-payers are paying
by way of indirect taxes. They will be the
poorer to that extent next year,

Coming to exports, the Madras State
Electricity Board last month refused to pro-
vide additional power to fulfil export com-
mitments already made. That is the atti-
tude that you take, If that is the case,
how does our Finance Minister expect to
fulfil all those targets of exports? Even
the tax credit certificates are still in the air.
After export performance, the value of the
licences that were granted, was arbitrarily
cut and the exporters have completely lost
confidence in the Government.

The Finance Minister pleaded that the
States had made unauthorised overdrafts to
an alarming proportion. This only confirms
hat even the States are bankrupt. The
Finance Minister has extended concessions
wherever representations were made. Be-
fore submitting to the Lok Sabha, there
were some concessions made. Before sub-
mitting to the Rajya Sabha some conces-
sions were made. And if there is still
mo e piessure, any amount of concessy
will be forthcoming. That is the nature of
the Budget that we are facing today.

. The threat to abolish the managing agency

system has completely shattered the confi-
dence of the private sector.  Therefore,
there is a crisis of confidence in the pre-
sent Government for any industrial deve-
lopment.

Lastly, when we compare Par’ A with
Part B of the Finance Ministers Budget
Speech, it is evident that one has no bear-
ing whatsoever on the other. Pat A is the
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real analytical study of the economy of the
country and Part B is nothing but an
exercise for parliament to hoodwink demo-
cracy. During the last five years the
actual tax collections were double that of
the budgeted amount. Whenever there is
a ghortfall, the Minister comes out with an
interim Budget, a supplementary Budget o:
a ‘give me more' Budget. but whenever
there is excess collection, they conveniently
forget it and do not mention anything
about it. Instead they start lending money,
without the sanction of Parliament, to ths
States and ask for more. If such a thing
happens in the corporate sector, the indi-
vidual could be put behind the bars, but
the Ministers are a privileged class.

If hon. Members allow this Bill to be
passed, we would have crossed the ‘no
return’ line, not for taking off, but for a
suicidal crash.

Thank you.
4 PM,

SHRI V. C. KESAVA RAO (Andhra
Pradesh) : Madam, at the outset I cong-
ratulate the Finance Minister {for giving
some concessions in the tax struciure of
the Finance Bill. Madam, since indepen-
dence the country has taken up in right
earnest the question of developing the
country in many ways. Under the leader-
ship of the late Shri Jawaharlal Nechru, in
the three Five Year Plans, the country has
developed to a large extent. When we
have taken up these development schemes
and are trying to improve our economic
situation, in 1962 the Chinese aggression
to a certain extent, has stopped our pro-
gress. Not only that, in 1963 the rise in
the prices of foodgrains, specially consumer
goods also made some hindrance in our
progress, Last year, in 1965, the Pakistani
aggression made us understand where we
stand. After going through these diffi-;
culties we have come to understand certain |
problems which we have to face.

Now the main problem before the coun-
try in its economic development is the
crisis of rising prices, crisis in the invest- |
ment market and crisis in foreign exchange. |
During the First, Second and Third Five
Year Plans we have solved these to a cer-
tain extent regarding the developmental
schemes. We have taken up during the
Second and Third Five Year Plans the basic
industries like steel and electricity, You
are aware that steel is a basic industry for
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all the other industries. When steel is sup-
plied at a lower rate to the producer, the
producer wants to make profit out of it.
When the Government in the public sector
are producing steel for the basic industries,
the private sector industries want the steel

at a lower price to make profit out of it.

Then, Madam, we all know that due to
our plans of improving this industry, spe-
cially the steel industry, we have, to a cer-
tain extent, neglecled the basic industries
like food production. That does not mean
that we have completely neglected food but
to a certain extent we have not thought of
producing more. We thought of improving
our economy by industrialising our country,
But the food problem is the main probiem
and we have not given much thought to
produce more food. Only now we realise
that the country is short of food. In
addition to that, the population is growing
fast. In one way we have to care more
for food production and in another way we
have to stop the population growth, Of
course under family planning money has
been spent and is being spent, but the results
are not to our expectations, I am afraid
that due to the neglect of these two prob-
lems we are now facing a difficult sitvation.
I think we cannot overnight change the
situation. So we have to plan in a pro-
per way. We have to change the pattern
of our plan to produce more consumer arti-
cles and produce more food. How to pro-
duce more food ? For some years we have
been telling the cultivators that they must
use fertilizers, and now the cultivators have
started using fertilizers. 'When they have
started using fertilizers and they want ferti-
lizers, we are mot in a position to give
them. ' I know that in my area people go
to Mysore, Andhra Pradesh and Madras, to
purchase manure supplied to those States
by the Centre. Those States, of course, may
be using this fertilizer supplied to them but
ot to the same extent. So, the cultivator
is forced to purchase the fertilizer at a
higher price and use the fertilizer for his
lands. But in a State like Andhra Pradesh
these fertilizers are not supplied to the
requirements of the cultivators. Now,
Madam, we are thinking of having fertilizer
factories. Andhra Pradesh, as everybody
knows, is mostly an agricultural State and
agriculture is the most important industry of
the people. They produce more, 1 anm
glad that recently the Food Minister, M1

Subramaniam, has visited the State an
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congratulated our cultivators for taking to|
new methods of production of foodgrains,
especially rice. But I have to say, Madam,
that it is only lip sympathy when fertilizers
are not given to them. Recently we have
been thinking of starting fertilizer factories.
The State of Andhra Pradesh has requested !
for a public sector fertilizer factory, but the
Government has not come forward to give
a factory to Andhra Pradesh. When we,
Members of Parliament, from Andhra Pra-
desh met the Minister, he said that “You
can have it in the private sector”. He has
given it to somebody in the private sector
and he has not come forward so far to start
this fertilizer factory. Now we are think-
ing of having it somewhere else where the
fertilizers are not necessary. So, I request
the Government to consider in which State |
we can start this fertilizer factory where it
15 useful and where it will produce more.

Then another thing. Only fertilizers will
not be able to produce more. We have to!

Donnce
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least ope-fourth of it on the officers who
give the Joan. And if this kind of thing
goes on, I do not know how long the
cultivator will be able to survive. Another
thing. The cultivator wants clectricity also.
Where there is no irrigation facility, where
there is no canal system, the cultivators
dig tube-wells. They take out water from
there and produce foodgrains. Where the
cultivators some forward to have ‘well-
cultivation’ is it not the duty of the Govern-
ment to give them subsidy or loan to dig
wells ? In certain cases the digging of a
well may cost more than Rs. 5.000
Rs. 6,000, And if they have to dig very
deep into the ground, the well may cost
more. Is it not the duty of the Govern-
ment to finance digging of these wells and
have a common system of having tube-wells
and supplying water to the cultivators? |

: know, in certain areas, especially during this

year, we have drought conditions with
practically no water available for drinking
also. I had the opportunity of visiting

give some water also, We are all aware|some villages. At every village the people
that the Nagarjunasagar project was started  Said that there was no water for drinking
ten years back. The State Government is | ©Of for the cattle. So people are going and
not in a position to finance the entire pyo- | SCtUng pots of water from miles away.

ject. Its anticipated cost was only
Rs. 43 crores but now it has gone up to\
Rs. 153 crores. Every year the State Gov-,
ernment comes to the Centre asking for
loan: they have even been requesting that
the Centre may take over this Nagarjuna-
sagar Project. A project which costs|
Rs. 153 crores is really a very big thing!,
for a State to carry out. 1 do not know |
why the Central Gavernment is shy idn ;|
taking over a project like this. If that pro-
ject is completed, we will be able to pro-
duce more than half of what we are im-
porting now from other countries, especially
from America. If that project is completed
in a year or two, we expect that eight lakhs
of acres could be brought under culti-
vation, I request the Central Government
to consider whether it is wise or not to
take over this Nagarjunasagar Project and
finance it from the \Centre.

Then in rtegard to the production of
foodgrains, apart from fertilizers and water,
we want some assistance to be given to the
cultivators. The cultivators, we know, are
not rich. They require credit. So when a
cultivator asks for credit, at least we can
give them some money as loan or fertiliser.
But this is not available. And if a culti-
vator wants Rs. 100, he has to spend at!

And when drought conditions prevail, is it
not the duty of the Government to see that
they deepen wells, or get water from dis-
tant places either through small canals or
even carry water, if necessary, through
lorries and supply it to the people as well
as the cattle ? Conditions are like this. We
are now seeing famine conditions in Orissa
which was a surplus State: famine condi-
tions exist in Mysore and famine conditions
are there in parts of Andhra Pradesh. So,
considering all these things, is it not neces-
sary that we honestly take up irrigation
works and dig canals in the various parts
of the country and see that something i
done in the matter ? And how long have
we to depend upon the foreign countrie-
for foodgrains? We know that the coun-
tries giving food to us are laying dow.
conditions. They want us to produce food
in our country; they want that our agricul
ture should improve. So, the Central Gov
ernment should seriously think of improving
the agricultural conditions and of providing
irrigation facilities. In addition to these
big projects, there are many other ways of
giving water to the cultivators. We can
have minor and medium-sized irrigation
projects, we can dig tanks, we can have

some bunds constructed here and there and
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rive water to the cultivators. 1 can boldly | are making profit out of it and the Goverp-
say that if we can provide these facilitics to | ment is losing revence from it.

the cultivators, our country will be able’ Another thing is this. By exporting this
Lo pr(?duce what is necessary for the people " molasses we used to earn a lot of foreign
of this country. exchange. That has been stopped now. 1
- i think the Central Government will recon-
In a(.idntlc?n to these, we have to see thm!sider their decision on this matler and sce
sgmcthmg is done as reg'ards.famxly plan‘ithat molasses which is wasted in the coun-
ning. Of course, money is being spent but' = oo oy ooriad and that foreign exchange
the people are not taking to it very serious- lis earned.
ly. Some people say that it is 2 mockery. ! ) ]
Some people think that it is just a farce.| Then another point that I have to rause
But we have (o think of the future. Other ! !s about housing for the rural people. In
countries succeeded in this; we have to take | the Budget also some amount has been set
lessons from those countries and stop this|apart. Who is using this money set apar!
population growth, If this population | _for housing ? Numbe.rs of famlhe.; have
growth is not checked, there is no end to it increased. In every village you will find
and we will not be able to survive and, to | three or four families living in a small
survive, we have to find out methods OEihUL The poor people, especially, agri-
stopping this population growth and pro- | culture fabour and the Scheduled paste and
ducing more foodgrains. {the Scheduled Tribe people require a plot
' of land. They require money for the const-
Another thing is that our country is not, ruction of their houses. But the smoney
producing tractors for the use of the culti- | given for housing is going into the hands
vators, We are getting some tractors from | of the rich people. They form co-operative
Russia. But previously we were h;\vinglxocieties. Everywhere a man having two
tractors from America and England. Butlhouses tries to have a third one. Bvery-
now the cultivators are finding it very diffi- | body knows what they are doing in the co-
cult to get spare parts for use in those old | operative societies. In the cities, specially
tractors. The Government should see that wban areas, all these housing societies are
some spares are also imported and help | formed by the rich people. Actually the
these people to do cultivation by tractors.‘poor man, who has no shelter, is going
Unless this is done, the cultivators who! without any shelter and we would not get
purchased the tractors at an enormous cost | even a pie from either the Central or the
will have to throw them away and they ! State Government to construct a small hut
will suffer. " | for himself. T request the Government to

. . . consider that this amount should be utilised
Another thing which I want to mention

. - . ( for the poorer section in the rural areas.

here is the foreign exchange difliculty. We

know that the difficulty is there. We have: Another thing, Madam. In the urban
to find out ways and means of exporting  ar€as there ‘is disparity in‘incomes... Every
our articles to the foreign countries. I;b0dy knows that people in the cities have
heard recently that especially Tlast year |80t black money. The rich are becoming
they stopped the export of molasses, Our | Ficher and the poor are becoming poorer.
country has got hundreds of sugar factories | 11e Tich purchase more and more houses,

and we produce thousands of tonnes of
molasses and it is wasted. ILast year some
States came forward and said that this
molasses might be used as cattle fodder.
But the molasses meant as cattle fodder is
being used for illicit distillation purposes.
So, if cattle fodder is manufactured from
this molasses, we can easily find out what
are the other ingredients used. They have
10 use bran and other things, and we can
casily find out what is the amount of cattle
fodder they have produced from molasses.
I do not want to mention that molasses is
being wsed for illicit distillation and people

sell them and get more money.

Then, there is disparity between the em
ployees of the Central Government and the
State Governments, My friend. who spoke
before me, was saying that there are all
kinds of Bundhs proposed in the States
Recently our State Government employees
also wanted jt, but somehow it was averted.
The State Government employees are not
getting good salaries. Unless we give
some money towards an increase in their
salaries, the State Governments are not in a
position to give a rise. 1, therefore, request
the Central Government either to subsidise
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of to give some amount for the purpose to
enable them to give some more money to
the low-paid employees.

Finally, I just want to mention only one
thing, namely, road transport. Our railway
system is good enough but it is not in a
position to carry all the goods. So we
have to develop road transport. For that
we have to spend more money on highways.
The highway between Madras and Calcutta,
that too between Bezwada and Madras is
so bad. 1 do not know whether any repairs
are being undertaken this year. Every year
rains and floods wash away a bridge and
the traffic is dislocated. Therefore, I re-
quest the Government to see that our natio-
nal highways are developed. They should
see that money is spent for developing these
roads. It is not a waste, The traffic on
the roads is paying heavily, especially the
lorry and the bus traffic. Therefore, spznd-
ing on this would not be a waste to us as
we are getting revenue from this traffic.
Therefore, the Government should consider
giving some more money for the develop-
ment of national highways,
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@Y Sor @ ¢ foaar & gas o &
€ | WS 9T @1 F J| 9% A qA
P MG 3 ST @ § AN awR F fas
WQE gFAT A at A fad & fag
14§ #1 @i AT g WA g "W
agf 9T 98 A & 1g7 AET WAE
&g & wgar T1gar § 5 8% g7 @l
A EL I & g I @ E, ¥ ]
@ g Afaw 4 6T ot aFred s zafwg
§ guwan § i 99% @it F1 aad
#3587 JUFT Ag & o5 3@ Mew A4
# g1 faar sy foiqq anfady 9
S\ ¥ FeAT AfET 98 31 S #ifs
T¥ FEIT T g7 a1 § AR 307 A4
T AL AFE 53T |

-

AZIAT, TeAT IART F 49 |
o faqza fag wd Y & ag &7ar
AT § 5 W FY o swEway & Hqy

% ot fordzy 3@ awg &1 W & 9
FTFRO TTT F FAET 7 w41 & |
Ted F JAIA F FHY 1T AL qwg ¥
gH faaei & ea WA ug W@ & A
L% ferm srvqt Togr @9 FIAT 9% @I
¢ 1 fsim g7 wfer 1 27 st geedior
#IX gL AU gL @ Aqy 4, Y
g TedAT HAH ¥ fom wm vy §
TR FT Sigh aF AATA &, TATH WA
i IT0% § 1 a8 gEATT Aw § fa
afg g &1 9T sww S A wwm
ST §, JA @, Aufewr § W1 oo
F WA T ATHT AL F 9T G984
g fHaMT ¥ 59 a2 7 a ¢ F
fegg &1 fSadt €1 s fqary
M F amt 7 af TFT o A
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dar? earfag #1 & 994w afas
I BRI AW ¥ feaml A #XH
foaar fagr &1 @fss, wgEan, ag
AT qEHAT TGT & FAIF QW & AIC
aga ol feum @ qaw % § fa%
TR a7 &7 @ & &R q far
SEF IR qlF F A g faw |
¥ quar £ 5§ @dr #9919 a1 $9
T34 |

qEIHT, Eaad NT MR W
qIL a9 @1 § A IaF a9 & 917
e fral &1 9= g8 @ g |
afrw gt uw gl 7 aedt ool Ag
amr A7 & f wia R A Taade Al
a0 i § g @ R e
¥ Bz &A1 AMfgd | WL WA A Sigh
qF AR Jo To i F1 HaT9l g, FgT
qT FF AYFTX AT 59 g HT T
7§ drsrar grr | T g3 & foaw
e ag sggedr W@ g g fm S
Fi% ot frard § fag egaEs @
ITEAT & IFFT IF I AT BE FHR
2 AW AT el I I A FETH
M 1 A wwear g frogam ot frat
F FTH AW gem v ¥ faad &
FIRT &7 ST AT F @ FTH JATE
gt foad fF T oy Goa F1 s
FIT AHT

qEERT, Sgi IF wEF & fq3AN
F AW §, AT R F g faww @
qETSt IITE & | @A gg & fw G
ofarst @ 78 Ted &1 fAga9 gYav §
agt awF? fargar @z a wa& FX
qdft E 1 7 e ARE § -
ofarn § v & faguor & qi §
FaAAr avgar § & oagt |Es &
fadaw & sgi g f& w8 {1 Tm"e w7
T AEAT FT { AT T %7 |
df5T # ag 3=ar  f5 gl % 9w
qFT T AT AL I T AT A



933

Linance

[t gaty wanz) 1
& AT FT GTA EAT SAFHTEHT G AT
97 GUAT & dET F9r A g |
FATE qgT TG 1T qgi A qEL
RIS CIEAREC U S G
BAR wa o agt #1% #9E ad)
qAA Zd &1 9E w18 AYETd
gfasrd g ar £15 ggu i 48 ¥
AT H qEl § ToAT 4T AET
fsma a8 @t @ &1 zm 9Fe
TG T ST FIIA AN & IIK ATH(T
FIE AN TET ET 9T TFr &

STST &Y & 9T FY FET eqgTar g 39
AT F AT A UF 419 w9 § T
g & fe Sl (vamfas ae) o
ot far et g1 o &1 gafy ag
TR AT @& JI77 57 78 8, 390 faen
# @R IR F7 @ & ¥ a8 TEw
& bF wee #t am F gafad 7 qar-
afa% @rg & darae w4 afus ag @
?, zafqd ag waralas e # sawr
W FT VY E L W gAY sy ®
waAlT a3E 7 w31 395 T80 e H
w31 AfFT qF M ag Few & 5
RATY ST WA 1 1 a7 T TEA-
fad @ve It  ag wlas are T wx gl
AT F @R T T T I8 o 6 & Forad
BUAMER A T RE | seaa T a9
WATAT AT AR & | g8 |1 T A
T8 a1 ) fadag 1 § e g agi &
AT AT E F @rE Fr@ag 7 F afeqor
MW § 997 @] § & 380 gl
IR ARG A TaEfaw @ a8 faw
T F E | q 78 TEar g g &3
T FT FIET SAT-3(T qiey fory o7
¥\fs § amar g i 96 ey Fuy
F grg-TF EATA Talaw @ A
HAEAT W B g1 SrE

STET AF NGNS F I §, I UF G4-
A 6 § AR 384 € gAw agh
&L warar fx qgms & A% 98 agdt s

| RAJIYA SABHA |

Bill, 1966 934

E & g oaamar g f& 39 wEmg &
ATT-A gAT fa qvw A wAAd §
q 9T gaears #1 gfg &Y WU §
AT g Fi 1 @ 5 AH-FF ITHT qA-
&qg JIAT MY & §¥-AT 91 F a9
qz3 TT AT TR E | gufAd qHEardl v
AFAT AT A1 F AT T q8AT, Tg D%
AEME F7 §A A8I € | AT gF & WK
wifa VFT A€, ¥ AF g9 T H0
AIRAT TIFd A2l 7T AT GATY T
AEME &F AEL GHAY & T 7T T F
7 fo aot q¢ ot FT ag ) fvae s
FAAT g7 HA9-EqC  AEI-SAEq @l
AT 1, AE WEMNE 3N AGT Afed dR
1 FF AWt § I T7 AT W& § AT
Y TLFHIIA FT qH H ZATY MEAHRE
gaaq Z1 @ &) 9 g Awwar
TOq oA 1 A a1 @ 1 I9 T Eed
F A AFWEAT AT |

HEETI, qF g1 § wAag fae
qdt 7ERT & uF fAega o 771 Fugar
AT AZ 239 IW F 85 qigoy wlat
F faq | 9% 5939 78 § & 9% gaq
TF FATUTT Frorr FART F1 Frafagwan
¥ FT F FATE AT gEd Fa w7 A4~
fasai & #T & I8, AT AGS ¥ TH
THadTT IS gH F1 TAET T J9-
fagar T <& awrar =ifed faad 85
sfgaa T qiafaa g1 a5 |
gAR ggT ¥ WAl A Z¥ @ H
Fg1 fF W & e T T g
@ ENCHATAHCGT T RE + &
wamar § & 3o ga% agt qaam
Zd] ¥ 31 wadr € o gn uw daadly
MNHT 37 T4 & [o7 q0F 1w &
¥=T 85 A7 wa § AT IGH IFET
B SAF] A H A1 &1 TG Y I
fad #fy 7 919 €, 9% g3 ¥ fagd
HEF B TG G, STF TTMTHI TG |
T8 T, FT AT WA F1 S FT F,
IARY GIIE FT AT HT AT F HIT ITHT
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M AT AT FT AT T F OF (WY
AT T TR & ZH JA7 G 7 {q6q
€ 3 a4t 1 sfAsEr ¥ %W
wrafREaT & T ary # g gl
T ST & A I weeT ux uher #v
AT HTG AT fi gulafe ar 3w &
15 Sfawy ot g7 F S0 ey S

& San wmfaa q 34 faer a7 q@y €1

Fifaw a3 ) g7 avs I qwew fF
FATT &1 SAATATT &, HHTT F1E A7
®WT ¢ fmar 7 &% § 999 a1 956
FOT &1 F 50T F1 T AW A9
AT BET |

RTEAl, OF 19 A1 g ¥ T f
75 §frafs &1 70 A oA -syaear 7
gEl Z, A ggrd & A7 A agr 2
G 7 2T & f wvwrdy s 7 o) g
&1 T farre guam &1 81 S A
& g o atd & & qeI A A
faswra faar & a7 o | affernfiewor
F¥ oY AIfq & 97 o9 g9 WY § &
AT AT AT THT G W &2 F
wfaey & faq ox grae e 2

TF g1, WA, § WE g7 AT
g AT ATRATE o gAT 207 F wiwe
AT Y T E T gAY Frao g ag
¥ ‘g’ wr A wWFE AT R
FT e 3374, &5 fEedt a5 &1 g9
I, B1E qEIE a7 T A I5F AR
T 5% T IEAT THI AE @A
TAdT ET ar o fgm ar fgegemm &
aw< Ry qra A1 AT AT R T GwAar
g fo ag 2w & g w7 & F37 gwly
N TX e K O AT AR
fadvdy wgaT & Y fadeA war QwgAT
g far sigt aw Fadig a7 w97 &, fada
fatg & faq adf afex aea qura &
ferd gram Fifgd 1| AW F AFT WA A
Foft 3, 3% F area< FEQEE F7 w4 &,
A ¥ R AT qga Wrdy AT A FHY
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& AT T B FT T A qqwT A F
AT gW A AN FTA F ) g7 FAH
¥ AN ¥ A 59 3w & afoE w9
@ T, G A qE d 0 T ailw &
T AR F Ay AW F A 7
Geft ara o A 1 g A Tw AT &
At £ a7 57 wa wwemS A 0w
= wndar afgd  afym frafs &
AT I3 FT F, TADT FT A T F7
%y FHAL FT A T3 57F, AFT9 &7
N IITFTF, A1 3T AG BT AT HF
gz faqdr g o7 T & WEw
§ Al F WEEE, TOAT F7 WEEH
ANTW F g ‘g7 F1 99T 9SA A
gk &w ¥ 93 oy a9 gatw A1 ae
R L TEET 3W 97 owgEE famv
FT AfeT A (FDv a7 F 3y & F9
T FGH A AR T AT A0fEE
7g IrF ¢ T TS AW F F10H Y wT
%, T X SAHI HET &F a7 AT
SH WA Wl T SHEAT AT /AT 4
¥ wamoa AT A &7 99 fF T8
I AT G spfewaedr Tarfaw #7
&% fr wgaw w1 w1 ¥ gofrafa @
F o7 XM FY URIX ATAHA FT I |
¥ gozar g gy ufsr s e w@
qantaE

Fo WIEg! A F93 97 I3 F AW F
arR | FE1 | HEEYT, H ATF 1T qg
frdgm w1 AT § fF uF ada e
QA ¥ 3% T T}, AN qT WY da
2T d, MO FAT I IR, TN 9
T, RO | A TTE
gark gefafa Wi afs s &t 7 50
gl GATET AGT g a1 F HHA N §
fa g7 T T30 G1ET G AT HIT ITH
QAT & &7 37 § ey Fdar 7% g
% f ¥ Squ-dw faeamT LR # T A E
# gomar g % ag O\ g g )
dY g0 F937 @AY § S 9T W )
¥far g QT AT TX 1 ¥ WAl X
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$EFF AT T & (F &7 T 9 AT
agr | & wAAGT § (F G OF S F
537 g, i o1 3w &1 staar fadl &0
§, fadl T wag & d5w I F fag
qaAT & JarT A8 g€ g1 g7 @A W
AT A §, a5 o 279 T | g4 FER
adat @ srafosta #1 yaed FQ@ §
ag WY 3% &1 5 qUF & AT g7 <A
AT FEATARIE AV TAGT TS T D
gar 1ar § T a0t wrg 9us fwe
F9TT F1FT TF HST @IT T 3 & 0%
‘TR FY | TET GF a5 TG KT A9 8,
¥ wagar § fr 93-33 Tafaal = 99
FH FIA H T q47 (q=0T a7 ST
Fifg7 FA0H gRafy Arer &1 v Q@
£ a1 3ak FIE IARY 4 saaear fow-
forar gl iy 1 sl sy | AW A
Fgr f A gAafa § ¥ ANy T @
& oz wde N7 T A s R E
zafae 7 gAaa g 5 9rgr dvn 98
A & SART G0 F FAY AT ST GEHY
qreT & 8 |

HEIAT, § AT FI=T BigaT cAvfaT
FIXA FGATARATE | T a0 &
fag aga srawas § F4ifw g o0 F
IIRT F JT QT ITE FF o9 F7
IR AL FW G | g7 fow gfawa ¥
TEA FT ITRA FT W@ § S99 Afaw
Sfad 9T T41 FT SOET T WE |
TEY g | BT AT F7 9 gATR
AATE | A FEI & o ga deran gy
T | FTATGA TG W E | gW T
F AT T F6 AT 95 W@ F, A o
aF qoAI W AR F1 g F I
WIF A ST R WA A F
R TAF T A E | TF A A qfEAE
T & I T Wl e g et
e &Y fRur F awaT g Fu ag
f s ag afgsvdr 2 Sfaeh
TR T AT QT T A7 v faa-
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T 9T @ ar Adew ag grn {1 UF
fer afgefidl @1 &wrG g Saa |
AT qorgR a7 & SEeEr (wT awen
T FT gATL WA @31 g1 S |
sow W1 g wwg fear wwa fag
§ AT IFE FIG(E | W g & F
fdea I Fr TRATE 1 TR F
qAGHS ¥ g (HANEr AT 199 ]
ST 8, 98 WIET AT &1 g1 g Ia4T
ATITAT ATET § [90F I T Fgh el o
qHaT——a M, faerT T ITT T A
fae arell @R ) Al Agag
T HIZT AF F7 &1 9 Ig eam §
fa A fa=t /et aste 7 0 30 AT
T sqqeT F AUy TOF 9 X A1
AT AT 1 AT &S (98 G0 FT T9G
FT GF I IATKT FT 9GT & | §T
T I F G BEAG A F7 G
FIATF |
SHRI K. V. RAGHUNATHA REDDY
(Andhra Pradesh) : Madam Deputy Chair-
man, the various clauses in the Finance
Bill dealing with the statutory aspect of
finances in relation to the tax measures have
been placed before the House and we are
asked to consider the various clauses in the
Bill and then approve of them. Madam
Deputy Chairman, I had occasion to ex-
press myself on the ramifications of the tax
measures which had been brought forward
at the time when I spoke on the Budget
and more or loss with some variations they
have been brought forward now in the form
of this Bill. Madam Deputy Chairman, as
a student of economics and also as one
who has been practising as a lawyer, I am
not one of those who have pathetic faith in
the efficacy of laws of taxation to change
society in such a manner that cither socia-
lism could be established or economic equa-
lity could be brought about. Some econo-
mists, notably Taylor, an eminent econo-
mist of America, and also some Latin
American economists, based on their own
experience, have come to the conclusion that
in a state of economy if there is monopoly
side by side with an inelastic market in
relation to industrial production of goods—
if these conditions are there in a state of

the economy of a country—then in such
circumstances even direct taxes will have
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no effect and all excise duties or income-
taxes or any other direct taxes can be shift-
ed on to the consumer by the manipulation
in the cost of production and rise in the
prices. Therefore, especially in the context
of our Indian economy since there is a cer-
tain amount of monopoly in the private
sector especially in the consumer goods
sector, to the extent that there is mono-
poly in the consumer goods sector where
the supplier can demand or predicate or
fix prices in the market, to that extent the
monopolist will not be interested in inc-
reased production, unless by increased pro-
duction he will be able to maximise profits.

As things now are in India, Madam
Deputy Chairman, unfortunately, the entire
consumer goods industry is directed to the
production of such goods as will have an
effective demand only from a certain section
of the population. It is not their fault.
The entire income distribution cr the way
in which the entire income distribution has
taken place in this country, is one of the
causes. I need not go into the findings of
the Mahalanobis Commission. They have
very vividly brought out how this income
distribution has taken place. 1t has been
agreed by all economists—I am sorry Prof.
QGadgil is not here now—Prof. Gadgil and
other economists of the country have come
to the conclusion that effective demand is
concentrated only in a small section of the
Indian population. If that is admitted as
a fact, then it logically follows that the
;ronstries will be able w orient their r- .
duction only for meeting demands of that
character, provide for the effective demands
of that small section of our population.
Therefore, to that extent the consumer goods
industries will be able to orient their pro-
duction of luxury goods so that they may
satisfy these demands of the upper income
groups, Then what would follow? The
inference does not stop there. It leads on
to certain other things. Though I do not
state it as a proposition of theory that will
stand for all time, in the given context of
a developing economy, the public sector
industry produces basic goods or the capi
‘tal goods that are necessary for the con-
sumer goods industries, When the public
sector industry produces a particular pro-
duct it can either go direct to the consumer
or it can be further subjected to an ex-
tended reproduction or further transfor-
mation into capital goods which again can
go into the consumer goods industry for
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the production of consumer goods. Now
ihe public sector produces a particular pro-
duct, for instance, steel. That steel can go
either to the consumer directly as steel or
it can go into other types of production,
undergo further transformation of produc-
tion for the purpose of producing machines
which machines again will be used in th=
consumer industry sector for the purpose of
producing consumer goods. Now the eco-
nomy has become stagnant and I call it a
stagnant economy because the production
of the private sector has reached a water
shed beyond which it will not be able to
traverse further. For some time generally
there may be some demand for it but in a
period of five to ten years a stage may come
when it will not be able to proceed further.
That is why I say that the private sector
has lost its functional status and it has gene-
rally the character of a parasitic nature. If
we allow the things to drift like this, we
may reach a stage when the public sector
will not be able to find a market for the
products produced. We may reach what
some of the economists call the stage of
under consumption or market crisis, Though
T do not, for a moment, say that this
theory will hold good for all times to come,
but in a given circumstances this theory will
acquit itself. Therefore it is absolutely
necessary for the public sector to take over
the consumer industries, develop its own
consumer industries. When once you deve-
lop consumer industries in the public sector,
it will act as a countervailing force against
the monopoly price structure of such indv-
stries in the private sector; also it will
provide the necessary profits for the public
sector. It will also create the necessary de-
mand for the goods that will te produced
in the public sector. In these three ways,
you will be able to develop a harmonious
and balanced economy wherein you will be
able to avoid crises of overproduction and
underconsumption which you will not be
able to do in the present state of the eco-
nomy. And that I believe should have been
the reason why the Congress President after
deep consideration has given a categorical
slogan at Jaipur that consumer industries
must be started in the public sector.

Madam Deputy Chairman, T would also
like you to appreciate that when we talk
of the public sector the question of profit
in the public sector is not be considered as
on par, as we understand the nature of pro-
fit in the private sector. In the privato
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{Shri K. V. Raghunatha Reddy]|

sector it fs purely meant for capital accu-
mulation or for private appropriation by
capitalists whercas if you get profit in the
public scctor, it is the saving of the com-
munity, meant for the development of the
rubkic sector {u:ther so that it would bene-
fit the entire community. It is not for pri-
vate accumulation. Therefore, a distinction
must be drawn in relation to the inter-
prefation we give to the concept of profit,
in e public sector and to the concept of |
of ~-aiit in the private sector.

!
We are also asked sometimes : what i
the difference between monopoly in the pri-
vatg sector and monopoly in the public!
sector 7 This question was asked when you
were appointing the Monopolies Commis-
sion. Arc therc not monopolies in the)
public sector ? This is what is asked. Buti
it should be realised that the concept of |
monopoly undergoes transformation when '
it is applied to the public sector vis-a-vis|
the concept being applicd to the private
sector. We are not against monopolies; the
point is we are against irresponsible mono-
polics in the private sector and in favour
of vesponsible monopolies in the public!
sectew. That is the distinction between the'

{wo.

SHRI LOKANATH MISRA : What is
the authority for this particular expla- |
nation ? Is it based on your own authority |
or do you have any authority to quote in
support of it ? It must be a Marxist autho-
rity.

SHRI K. V. RAGHUNATHA REDDY : !
Madam Deputy Chairman, 1 had and I still |
have a very high regard for Mr. Misra and
I thought he would not find it difficult to !
understand this proposition because it is a !
very simple proposition. He wants me to
quote an authority. I would only say that
if Mr. Misra reads the last Chapter of the
autobiography of Pandit Nehru where he
has lucidly dealt with responsible and irres-
ponsible monopolies and their character, he
would not have raised this question. An-
other authority is R. H. Tawney.

Madam Deputy Chairman, similarly there
are popular misconceptions about the con-
cept of what is known as Wclfare State.
Both on public platform and in the Press
the concept of Welfare State is sought to
be interpreted as synonymous with Socialist
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sought to be used l;y interested parties as
o sedative against the propagation of the
view of a Socialist State. The Indian peo-
ple stand for a Socialist State and not for
a Wellare State, Pandit Nehrz wanted
Socialist State and not Welfare State. But
1 would like you to understand it better
before we go into the question of the Wel-
fare State versus the Socialist State,
and why we prefer a Socialist State. As
carly as 1790, Paine in his Second Volume
of ‘Rights of Man’ has brought out clearly
hiow the State should intervene in order to
give certain benefits to the citizens of the
country. Again Stein in his book on Socia-
lism and Communism in France has said
that monarchy itself should come forwadd
to provide certain facilities to the people
<0 that they may not rise in rebellion. And
monarchy dJdid indeed provide—in history
there were certain good monarchs who did
this—sometimes certain facilities were given

THE DEPUTY CHAIRMAN: Mr
Reddy, you must finish by five of the clock.
You need not go into the history in such
details.

SHRT K. V. RAGHUNATHA
REDDY - If the Jana Sangh .

SHRI SHEEL BHADRA YAIRBE
(Bihar) - He is giving lessons on socialism
to them.

SHRI K. V. RAGHUNATHA REDDY :

. happens to have some kind of u
socialism they would have this kind of
socialism which was known as Feudal Socia-
lism in history. Welfare State, Madam, can
be had within the framework of capitalism
whereas what a Socialist State means is that
it will contain all the elements of the Wel
fare State. The difference is in a Welfare
State under capitalism the question of the
inequality of wealth, the concentration of

. economic power, will not be solved but in
-a Socialist State we will havs all the ele-

ments of a Welfare State and at the same
time, we will solve the problem of inequali-
ties, and concentration of econaomic power.
There will be no inequalitics bgcause all
the means of production will be tn the hands
of the public sector. If at all. the inequa-
lity will be brought down to the minimum.
And when I say inequality will not be there
T do not for a moment mean that ther=
w?uld be absolute bilogical equality - or -
intellectual equality. What I mean is the
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inequalities created by man, the inequalities | was born but once he is born he bas to
that have been brought about as part of | take the entire burden of the society,
the social orgamisation, the inequalities | sorrow, misery everything. Therefore man
created by the institutional structure, will |by himself is not responsible for the in-
be brought down to the minimem. We can | equalities but the society has created the
quite  appreciate intellectual imequality | various difficulties by the nature of the
between man and man and the difference | social organisation. If man is not responsi-
in contribution that can be made by man | ble for that type of agony, then he has got
in the realm of art, science, philosophy or , o right to ask that the society must be
human welfare. Therefore we are not i shaped in such a manner that hc will have
against that kind of inequality but we are | . right to live as an equal with all others.
definitely against inequalities created by the !

society itself. You can understand that! Thank you very much.

when a child is born in society, he does ! THE DEPUTY CHAIRMAN: The
rot have the choice. When a child is born 0

. h - g House stands adjourned till  11.00 aar
he has no choice as to in which family he | 00w
should be born. He never bargains for it.
When he is born, along with his birth he‘ The House then adjourned at
carries all the disabilities, all the sorrow, | five of the clock till eleven of rhe
all the hunger and agony of the parents.| clock on Wednesday. the 11th
He was not responsible for it before he | May, 1966,
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